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[Shri P. Rajagopal Naidu]

when the arrivals of jaggery blocks
were 7,42,844 and the wagons supplied
at present are only 380 for 17,29,131
blocks. These blocks require at least
800 wagons. Only half of them were
supplied.

Non-supply of wagons in the season
is not new, It is happening every
year, Therefore, the producers are
guffering everywhere, Even in Chit-
toor and Pakala at times when the
jaggery arrivals are the highest,
wagons will not be available.

The railway authorities must make
it a point to look into these things and
arrange necessary wagons so as to
avoid glut in the markets.

This year there will be a bumper
crop in Andhra Pradesh. Chittoor
district is one of the districts in India
which is known for its mango gardens
This year the lorry transport will not
be easily available due to the scarcity
of diesel oil and due to increased cost
of transport. It is quite necessary to
assess the crop and the arrival of
mangoes in Chittoor and Damal
Cheruvu stations and supply the
wagons necessary for the transport of
mangoes, Crores of rupees worth of
mangoes have to be transported from
these stations and it is not possible to
preserve mangoes longer. Hence, it
is quite mecessary to take necessary
precautions now itself and arrange the
supply of wagons in time.

(iv) INDISCRIMINATE HUNTING OF THE
GREAT INDIAN BUSTARD
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BUDGET ( MAHARASHTRA )
1980-81—GENERAL DISCUSSION,
DEMANDS*FOR GRANTS ON AC-
COUNT (MAHARASHTRA), 1980-81
AND SUPPLEMENTARY DEMANDS*

FOR GRANTS (MAHARASHTRA),
1979-80.
MR. DEPUTY SPEAKER: The

House will now take up Items 10, 11
and 12 relating to Maharashtra Bud-
get for which 23 hours have been
ailotted, Hon. Members desiring to
move their cut motiong which have
been circulated, may send slipg to the
Table within 15 minutes.

Motions moved:

“That the respective sums not ex-
ceeding the amounts on Revenue
Account and Capital Account shown
in the third column of the Order
Paper, be granted to the President
out of the Consolidateg Fund of the
State of Maharashtra, on account, for
or towards defraying the chargeg dur-
ing the year ending on the 31st day
of March, 1981 in respect of the heads
of demands, entered in the second
column thereof against Demands Nos.
2, 3, 6 to 16, 18 to 38, 40 to 42, 45 to
58, 6vu, 63 to 70, 73, 75 to 82, 85 to 95,
97 to 100, 102 to 110, 113, 115, 118 to
128, 130 to 146, 148 to 161, 163 to 166,
168 to 181, 183, 184, 186 to 180, 192,
193, 195 to 198, 200 to 216.”

That the respective Supplementary
sumgs not exceeding the amounts “on
Revenue  Account and  Capital

*Moved with the recommendation of the President.
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Account shown in the third column of Demands Nos. 2, 7. 10, 13, 18,
the Order Paper, be granted to the 19, 21 to 25, 29, 31, 84, 35, 41, 48,
President out of the Consolidated 49 53, 59 to 61, 63, 64, 66, 69 to 71, 80

Fund of the State of Maharashtra to to 82, 824, 91 93, 95, 89, 107, 108, 111
defray the charges that will come in to 113, 115 to 123, 125, 126, 128, 130,

course of payment during the year 131, 134, 140, 142, 144, 152, 157 to 159,
edding on the 31st day of March, 164, 166 to 170, 175 to 177, 189, 197,
1980 in respect of the following de- 200 to 203, 205, 207, 214, 215, 219, 229,
mands entered in the second column 233, 236, 236A, 258 259, 269 and 277.”
thereof:—
D:mands for Grants on Account (Maharashtra) for 1980-81 Submitted to the vote of Lok Sabha
No. of Name of Demand Amount of Demand for Grant on
Demand Account submitted to the vote of the
House
Revenue Capital
1 2 3
Rs. Rs.

General Administration Depa: tment

2 Council of Miasters . . . . . . 19,31.000

3 Election . . . . . . . . 6,51,47,000

6 Public Service Commission . . . . 45,000
S»cretariat —General Services . . . . 85.00,000

8  District Administration . . . . 16,38,000

9 Other Administrative Services . . . 39,1’ 000

10 Miscellaneous General Services . . . . 13,10,000

11 Art and Culture . . . . . . 17,95,000 .

12 Housing . . . . . . . . 2,109,000

13 Information and Publicity . . . . 1,02,20.000

14 Sncial Security and Welfare . . . . 19,33,000

15 Other Social and Community Services . . 3,45,0000

15 Other G*areral Economic Services . . 54,000

18 Loans to Government Servants . . . . . 5,006,700

Home Department.

19 Al nihistration of Justice . . . . 5,23,00
20 State Excise . . . . . . 66,65,70
21  Taxes on Vehicles . . . ¢ 95,86,000
22 Other Taxes and Dutieson Commodities and Services 11,00,000 .
23 Secretariat—General Services . . . . 17,96,000
24 Police . . . . . . 34,42,94,000

———
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25 Jails . . . . . . . 1,73,62,000 .
26 Other Administrative Services 96,%6,000 ..
27 Miscellaneous General Services . 18,000
28 Urban Development . . . . . 74,000
2g Social Security and Welfare . . 20,81,000
30 Other Social and Community Services 13,53,000
31 Ports, Light Houses and Shipping \ 60,61,000 23,47,000
32 Civil Aviation 44,000
33 Road and Water Transport Services . 11,72,000 3,02,000°
34 Indian Railways . 1,91,000 .
35 Compensations and Assignirents to Loca! Bodies and
Panchayati Raj Institutions . . 23,000
36 Capital Outlay on Irrigation, Nawgauon Dramage
and Flood Control Projects 6,38,000
37 Loans for Housing 1,52,67,000
38 Loans to Government Servants 44%0‘,5)0
Revenue and Forests Department
40 Land Revenue 4,06,51,000
41 Stamps and Registration 72,87,000
42 Other Taxesand Duties on Commodities and Services 18,10,000 e
45 Secretariat—General Services 32,68,000
46 District Administration 8,27.42,000 .
47 Public Works 5,05,88,000 .
48 Other Administrative Services 1,22,000 ..
49 Miscellaneous General Services 3,697,000
50 Housing 4,00,000 .
51  Urban Development 73,000
52 Social Security and Welfare 1,97,99,000 1,12,64,000
53 Relief on Account of Natural Calamities 1,52,31,000 .. g
54 Other Social and Community Services 4,77,000 13,33,000
55 Other General Economic Services 1,00,000 11,83,000
56 Agriculture 2,39,000 83,000
57 Forest 9.55,67,000 46,84,000
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1 2 . 3
= Rs. Rs.
58 Compensation and Assignments to Local Bodlm and
Panchayati Raj Institutions 18,000
Loans to Government Servants . . .. 39,40,000
Agriculture and Co-operation Department
63 Social Security and' Welfare . . 78,000
64 Secretariat—Economic Services . R 32,60,000 ..
65 Co—operation ce . 7,88,35,000 3,99,00,000
66 Agriculture . . . . 13,24,30,000 11,53.30,0000
67 Minor Irrigation, Soil and Water Conservation and
Area Development . . . . 5,00,50,000 3.73,000
68 Animal Husbandry 5,01,38,000 13,76,000
69 Dairy Development . . . . 74,01,31,000 57,41,000
7o Fishenies . . . . . . 53,507,000 23,18 ,000
73 Loans to Government Servants 26,342,000
Education Employment and youth Services Department
75 Pensions and Other Retirement Bene fite 85.51,000
76' Secretariat— Social and Community Scrvices . 18,33,000
77 Education . . . . 1,13,69,70,000 14,20,000
78 Art and Culture 88,28,000
79 Labour and Employment 3,16,03,000 5,00,000
80 Social Security and Welfare 5,68,000
81 Loans to Government Servants 9,37.000
Urban Development and Public Health Department
82 Other Taxesand Duties on Commodities and Services 32,000
85 Fire Protection and Control 4,14,000
86 Other Administrative Services 1,000
87 Secretariat—Social and Community Services . 10,770,000
88 Medical . . . . . . 22,01,11,000 67,0000
89 Family Welfare . . . . . . 3,63,55,000 ..
go PublicHealth, Sanitation and Water Supply 14,91,86,000 8,24.84.000
o1 Housing . . . . . . 33,000
92 Urban Development . . . . 5,08,16,000 34,22,000-
98 Social Security and Welfare . . . 17,000 .
94 Roads and Bridges . . . . . . 1,11,97,000 .
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Rs, Rs.

95 Compensation and Assignments to Local Bodies and

Panchayati Raj Institutions . . . . 2,02,51,000 .
97 Loans to Government Servants . . . 23,17,000

Finance Department

98 Collection of Taxes on Income and Expenditure . 27,51,000
99 Sales Tax . . . . 3,24,76,000
100 Other Fiscal Services . . . . 2,17,15,000
102 Interest Payments . . . . . . 10,00,000 .
103 Secretariat—General Services . . . . 25,07,000
104 Treasury and Accounts Administration . . 1,63,45,000
105 Other Administrative Services . . . . 8,67,000
106 Pensions and Other Retirement Benefits . . 11,18,35,000
107 Miscellaneous General Services . . . 4+45,2'7,000
108 Social Security and Welfare . . . . 51,11,000
109 Other General Economic Services . . 80,000
110 Comepnsation and Assignments to Local Bodies and

Panchyati Raj Institutions . . 19,34,000
113 L .ans to G,vernment Servants 8,20, 000

Public Works and Housing Department

115 Other Taxes and Duties on Commodities and

Services . . . . . . 6,66,000
‘118 Other Administrative Services ., . . . 5,770,000
119 Pension and Other Retirement Benefits . . 1,000
120 Housing . . . . . . 11,74,47,000 1,00,90,000
121 Social Security and Welfare . . . . 58,000
* 122 Other Social and Community Services . . 12,76,000 ..
123 Relief on account of Natural Calamities . . 4,12,000 .
124 Secretariat—Economic Services . . . . 19,97,000
a25 Ports, Light Houses and Shipping ' . . 18,000
126 Civil Aviation . . . . . . 2,50,000 63,000
127 Roads and Bridges . . . . . . 16,40,14,000 5,44,21,000

128 Public Works and Administrative and Functional
Buildings . . . . 24,08,56,000 3,17,21,000

130" Loauns to Government Servants . . . . .. 12,17,000
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1 2 3
Rs. Rs,
Irrigation Department
131 Aid Materials and Equipments 95,25,000 .
192 Social Security and Welfare . . . 50,000
133 Relief on account of Natural Calamities $6,28,000 .
134 Secretariat—FEconomic Services . . 13,57,000
135 Minor Irrigation . . . . . 83,51,000 3,63,16,000
136 Soil and Water Conservation 9,49,000 .o
137 Area Development 1,82,36,000
138 Water and Power Development Services 10,18,76,000 7,244000
139 Irrigation, Navigation, Dramage and Flood Control
Projects 25,33,08,000 89,30,60,000
140 Public Health, Sanitation and Water Supply . 20,33,000
141 Loans to Government Servants . 31,09,000
Law and Tu diciary Department
142 Secretariat—General Services . . . 16,32,000 .
143 Administration of Justice 3,95,41,000
144 Other Expenditure Pcrtammg 10 the Law and Judmm
Department . 30,95,000 -
143 Loans to Government Servants 6,12,000
Industries; Eneegy and Eahour Department
146 Other Taxes and Duties on Commodities and Services 53,512,000 -
148 Supplies and Disposals Coe . 429,000
149 Stationcry and Priating ' 4,27,90,000 .
150 Labour and Employment . . . . 1,08,90,000 -
15t Social Security and Welfare . . . 68,000 -
152 Secretariat—Economic Services . . 13,05,000 - .
153 Industries . . . . . . 1,36,90,000 2,53,07,000
154 Village and Small Industries . . . . 1,00,48,000 96,138,000
155 Mines and Minerals e e 43,50,000 11,66,008
156 Water and Power Development Services . . 20,61,000 -
187 Power Projects C e e e e 18,08,00,000 81,40,00,000
158 QCapital Outlay on Co-operation . . 5,855,000
159 Qapital Outlay on Consumer Industries . . 18,00,000
160 ‘Investment in industrial Finaocisl Institations . . 6,86,008
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16t Capital Outly on Roads and Bri&ga . . . 50,00,000
163 Loans for other Social and Commounity Services 62,149,000
164 Loans for Co-operation . . . 17,000
165 Loans to Government Servants 10,22,000
Rural Development Department

166 Land Revenue . . . . 6,09,58,000
168 District Administration . . . . 8,55,16,000 |
169 Treasury and Accounts Administratior . . 6,000
170 Police . . . . . . 12,000 .-
171 Aid Materials and Equipments 1,56,000 - Y“
172 Education . . . 1,67,82,000
173 Public Health, Sanitation and Water Supply . 7-40,25,000 333,000
174 Housing . .. . . . e 1,%3,000
175 Social Security and Welfare . . . . 50,273,000
176 Secretariat-Economic Services . 13,81,000 ’
177 Agriculture . . . . . 14,93,000
178 Minor Irrigation . . . . . . 3,29,70,000 1.46,42,000
179 Forest " 42,55,000
180 Community Development . o . . 45,77,000 5,00,000
181 Roads and Bridges . 6,66,000 -
183 Loans to Government Servants o . 1,41,000
184 Miscellaneous Loans 92,22,65,000

Food and Civil Swp plies Departmenat &
186 Social Security and Welfare . . . 15,000 .
187 Secretariat— Economic Services . . . . 0,564,000
188 Other General Economic Services 16,45,000
189 Food . . . . . ’ 2,09,60,000
190 Capital Outlay on Food ' . . . ‘e 6,82,78,000
192 Loans to Government Servaats R . 4,80,000

Secial Welfare Cultural Affairs Sporis and Tourism
Department

193 Collection of Taxes on Commodities and Services 45,000 .
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Ri Rs,
195 Secrctariat, Social and Community Services . 9,65,000 .
196 Rducation, Art and Culture . . . . 93,85,000 8,35,000
197 Welfare of Backward Classes and Social Welfare . 10,72,50,000 25,70,000
198 Tourfem . . . . . . 1,20,000 17,383,000
200 Loans to Government Servants . . . .. 2,785,000
201 Tribal Areas Sub-Plan . . . . 7,80,00,000 7,20,00,000

Plamning Department

202 Labowr and Fmployiuent . . . . 6,30,00,000

203 Social Security and Welfare . . . . 1 5,000 ..

204 Secretariat— Fcorontie Service | . A 26,30,000 ..

205 Other General Economic Services . . 41,80,000 ..

206  Agriculture . . . . . . 2,76,44,000 o

207 Area Development . . . . 1,00,00,000

208 Community Development . . 47,00,00,000)

209 Loans to Government Servantss . . .. 3,18,000

Legislative Affaiss Department

210 Secretariat— General Services . . . . 1,40,000
211 Social Security and Welfare . . . . 2,000
212 Loan* ta Government Servants . . .. 18,000

Maharsshtras Legislature Secreisrint

213 Parliament /State/Union Territory Legisature . 49,86.000 ..
214 Pension and Other Retirement Benefits . . 12,3 ,000 ..
215 Social Security and Welfare . . . . 3,000 .o
“ 216 Toams to Government Servants . . .. 40,000

ToraL . . 6,13,84.83,000  3,28,34,96.000
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Supplementary Demands for Grants [Maharashtra] for 1979-80 Submitied to the Vote of Lok Sabhs

No, of Nama of Demand Amount of Demand for Grant to
Demand Submitted to the Vote of the House
1 - 2 3
A—GRANTS ON REVENUE ACCOUNT
GENERAL ADMINISTRATION DEPARTMENT
Revenue Capital
Rs. Rs.

2 Council of Ministers 9,00, 000

7 Secretariat-General Services | 7.70,000
10 Miscellancous General Services . . 421,000
13 Information and Publicity 49,50,000

HOME DEPARTMENT
18 State Excise . 76,63.000
19 Taxeson Vehicles . . . 6,53.00
21 Secretariat—General Services . . 5.42,000
22 Police . . . . . . 6,74.45.322
23 Jails . 18,23.000
24 Other Administrative Services 41,113,000 .
25 Miscellaneous General Services 9.000
29 Ports, Tight Houses, and Shipping . 44,02,000
31 Road and Watrr Transport Services. . . 18,000
REVENUE AND FORESTS DEPARTMENT
34 Land Revenue . 23,00,000
35 Stampsand Registration. 25,64.,000
41 District Administration 1,50,50,000
48 Social Security and Welfare . 10
49 Reliefon account of Natural Calamities 9.56,68,000
53 Forest . . . . . . . 1,29,30.000
AGRICULTURE AND CO-OPERATION DEPARTMENT

59 Co-oprration 1,05,94.010
6o  Agriculture 87,00,020
61 Minor Irrigation . 38.000
63  Ares Development 75,18.000
64 Auimal Husbandry 24.14.000
66 Fisheries

50010
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1 2 3
Revenue Capital
Rs. Ras.
EDUCATION, EMPLOYMENT AND YOUTH
SERVICES DEPARTMENT
64 Secretariat Socialand Commurity Serviees . 65.000 .
70  Fducation . . . . . . . 14.22,97,050
71 Art and Gulture . . . R . R 45,7 1,0000 .
URBAN DEVELOPMENT AND PUBLIC
HEALTH DEPARTMENT
80 Medical . . . . . . . . 7:413,27,000
81 Family Welfare . . . . . . . 3,54.42,000
82 Public Health. Sanitation and Water Supply . . 20 .
82-— A Housing . . . . . . . 1.48.000
FINANCE DEPARTMENT
91 Interest Paymenis . - . . . . 2,00,000
a3 Treasury and Accounts Administration . . . 6,75,000 .
95 Prnsionsand Other Retiremen t Benefits . . 50,25,000 .e
99 Compensation and Assignments to Local Bodies and -
Punchayati Raj Institutions. . . . . 19.82,000 .
PUBLIC WORKS AND HOUSING DEPARTMENT
107 Orber Social and Community Services . . 3,13.000 .
108 Secretariat—Economic Services . . . . 7,69,000 ..
111 Roadsand Bridges . . . . . . 3,59,62.000 .
112  Public Works and Administrative and Functional
Buildings . . . . . . 1,00,40,600 ..
FRRIGATION DEPARTMENT
113 Aid Materials and Equipments . . . . 34,20,000 -
115 Secrctariat—Ecenomic Services . . . 2,00,000 .- .
116 Minor Irrigation . . . . . . . 1,27,000 .e
117 Soil and Water Conservation . . . . 6,00,000 ..
118 Area Development . . . . . . 43,30,000 ..
119 Water and Power Development Sexviges . . . 2,58,00,000 .
120 Irrigation, Nawgat:on Dramage and Flood Contro]
Projects , . 5.50,72,000 -
LAW AND JUDIGIARY Dﬂﬂm
121 Administration of Justice . . . . . 44.67,000 .
1ax  Secretarial—General Services . . . . 1,46,000
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1 2 3
Revenue Capital
Rs.
123 Other Administrative Services 3.56.000 ..
125 Other Social and Community Services 21,000 o
126 Other General Economic Services 18,000
INDUSTRIES, ENERGY AND LABOUR DEPARTMENT
128 Other Tuxesund Duties on Commodities and Services 4,65,000
130 Supplies and Disposals . 1,00,000
131 Stationery and Printing 1,59,17,000 ..
134 Secretariat—Economic Services 10,235,000
RURAL DEVELPOMENT DEPARTMENT
140 Land Revepue . . . . . . 3,68,00,000
142 District Administration . . . . . 10,614,000 -
144 Aid Materialsand Equipments . . . . 3,82,u00
152 Community Development 43,16,000 ..
FOOD AND CIVIL SUPPLIES DEPARTMENT
157 Secrctariat—Economic Services . . . . 3,88,000 .
158 Other General Economic Services . 4,986,000
159 Food . . . . . . . . 46,89,000 .
S>clal Wilfare, Cultural Affairs, Sports and Tomrism Department
164 Education . . . . . . 10 ..
166 Social Security and Welfare . . . . 30 ..
167 Co—operation . . . . .- 38,64,000
168 'I;t;utim 1,10,000
169 Revenue Expenditure on Tribal Area Development
Sub-Plan . . . . . . 34,43,040
+ Planning Department
170 Labour and Employment . . . . 2,40,00,000
175 Area Development . . . . 10 .
176 Community Developraent . . . 2,86,80,000
Legislative Aff1irs Department
177 Secretariat—General Services . 34,000 ..

TorAL A—Grants on Revenue Account

48,81,26,59¢ ..
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1 2 3
Revenue Capital
Rs, Rs.

B-GRANTS ON CAPITAL A€ICOUNT - -
Agricultmre and Co-operation Depariment i
18g Capital ®uxlaeam Comperation” L L A 1,56,39,000
Urban Development and Public Health Department

rg7  Gaoital oatlay on Urban Developeut . . .. 50,48,000

Public Works amd Houung Depu'tmrnt

"Tr ] I . .

239 Capital Outla. on Roads and Bridges . . .. 71,58,000
201 Capital Outlay on Public Works and Admanututwc
and Functional Buildings . . . .. 7,00,45,010
Ircigation Dapﬂ'-ut .
PINEE S,
202 (Capital Qutlay on Public Hulch S-mution and
Water Supply . . . . 3,638,000

203 Capital Outlay on Minor Irrigation, Soil Gonm—
tion and Area Devclopment . . . .. 19,68,000

205 Capital Qutlay on Irrigation, Nnngltwu Dreainage a.nd
lood Control Project . . . 27,97,95,000

Indmstries, Emergy and Labour Department
207 QCapiwi Qutlay on Indunrml Racur.h and Develop~

ment . . . . 45,50,000
Rwral Developmant Department
214 Capital Qutlay on Minor, lrng-atmn Sml Conservation .
Ares Development . . . %66,000
Food amd Civil Smpplies Department R
215 Capital Outlay ox Food - . - ' 63,6:,70,905
> Social Welfare, Cultural Affairs, Sports asd Tourism Department
21g  Capieal Qutiay on Tribal Area Development Sub~Plan . 1.38,04,000
Rovenue and Forests Department
220 Loans for Forest . . . . . . .. 3%,000
Agriomlture and Co-operation Departmeat
233 Loans for Co—operation . . . . o 13,83,8z,000
236 Loans for Fitheries . . . . . . 2,74,000
236-A Loans for Consumer Industrics . . . 2,08,07,000
Imdustries, Bnergy and Labour Department
258 Loans for Other Social and Community Services . .. 1,36,
%39 Loans for Industrial Research and Development . 42,00,080

— - _
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Revenue Capital y
© R, Ra.
Raral Development Department
269 Miscellanecus Loans 7.46,00,000
Social Welfare, Cultural Affnirs, Sports and Touwrisan Department
277 Loans [or Tribal Area Development Sub-T'lan 14,12,000
ToraL—B-~Grants on Capital Account 1,22,87.0i0,010
A-GRANTS ON REVENUE ACCOUNTS
ToraL—A~Grantson Revenue Account 70,81,26.532
-

B-GRANTS ON CAPITAL ACCOUNT
ToraL—B-Grants on Capital Account -

Granp TorarL -

1,22,87.60.010

2,01,68,86,542

SHRI . YESHWANTRAO CHAVAN
(Satara): Mr. Deputy-Speaker, Sir,
I um indeed glad to participate in
this debate because the Finance
Minister jg presenting the Budget of
Maharashirs on its new year day. 1
will, therefore, start by giving him
greetings on this auspicious day.

THE MINISTER OF FINANCS
AND INDUSTRY (SHRI R. VENKA-
TARAMAN): Thank you.

. e

SHRI YESHWANTRAO CHAVAN:
When I am speaKing on Maharashtra
Budget, I find thet thers are two
aspects of the Budget—one is the
political aspect which is not the
direct result of the Budget: But these
Budgety are tha product of that poli-
tical aspect. Therefore, I would be
speaking symbolically for w«ll the
States whose Assemblies have been
dissolved and whose Budgets are
being considered. This  political

aspect is something which is not very
muspicioug for thig particular regime
for years to come,

1 would like to give some history
of this problem. This question of
dissolving the State Assemblies after
the perliamentiry electiong was
started as g wrong precedent by the
Janata Government. TUnfortunately,
those who claim to be very severe
and acute critice of Janata Govern-
ment are now walking on the foot-
steps of the Janata Government by
dissolving Assemblies of an equal
number of States, 9 State Assemblies.

I think, this is a very wrong thing.

1 woulj like to reming this Govern-
ment that Mrs. Gandhi as a Jeader
and ay g Prime Minister of a previous
Government had taken a decision of
de-linking the State elections from
the parliamentary elections. What
wag the point in de-linking» The
point was that State issuey are
different; State issues gre c

by the people in a different manner.
So, the verdict of the people should
be taken separately. When thos®
issues are being judged by people
and a certain Government is function-

ing and as long as there is no consti-
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tutiona] break-down, it is absolutely
undemocratic and arbitrary to dis-
solve such a Government. Particul-
arly in Maharashtra only 10 days
before the dissolution, the Assembly
had met and confidence was express-
ed in the Government by the Assem-
bly. That proves that the Govern-
ment had got a stable majority in the
Assembly. Even then it was the
sweetwill of this Government to dis-
solve such an Assembly. This is s
very unfortunate day to think about
that in the Indian democratic atmo-
sphere such thingg can take place
where g dozen people sitting in some
room «f the South Block are undoing
what 4he millions of people have
done #t the time of elections in 1978.
This is what was done.

Why I am mentioning this political
wspect is that it has made this Budget
a bureaucratic Budget, a worst
Budget., When the political leader-
ship 1s in authority, when the Plan-
ning Commission ig in authority,
there gre certain social] ang economic
priorities which are taken into ac-
count while formulating the Budget.
Today, we find that there is neither
the Planning Commission nor the
political leadership of the State Gov-
ernment. The State bureaucrats come
to Melhi under instructiongs from
another group of bureaucrats. They
sit with other bureaucratg in Delhi,
take some view and that is being
formulated as a Budget which is
placed hefore us.

'T would like to ask the hon. Finance
Minister: What are your priorities
after such an important election
result? Are you stil] only concerneq
with your domestic intrigueg of a
political nature? Don't you think
that the socio-economic problems
have got a higher priority for your
econsideration? How would you con-
smder socio-economic problems when
You have not got the properly con-
stituted Planning Commission func-
tioning. Two months have passed but
there is no Planning Commission.
Wea were ridiculing the Janata Parly
Yor the rolling plan concept. But now

the whole Plan ilext seems to have
been rolled up, and there is nobody
to guide the 9 States, whose budgets
are prepareg for one year for all
practical purposes. Though it may
be a Vote on Account for some
months, once the framework is laid
down, it is very difficult t0 make any
further very important changeg in
the budget later on. Therefore, I feel
this Government must sit down and
seriously consider what are their
priorities. The socio-economic pro-
blems should get priority.

We just now had a row in the
House about harijan houses being
burnt or their being beaten merciless-
ly. We have the problem of prices.
For instance, in Maharashtra thereis
an wagitation going on about onion
prices, which have fallen terriby, ang
the Government agency which was
expected to purchase it js non-co-
operating by refusing to purchase it.
There was police attack on these
people and hundreds of people have
gone to jail. I am just mentioning
one instance. When these problems
are exercising the mindg of the peo-
ple, how can you say that these are
not your priorities. Therefore, first
of all please make up your mind
about priorities. Instead of dissolving
the State Assemblies, you should have
done something better.

My main point is that when a party
gets a mandate of this nature, that
party should not seek a confrontatiom.
I can understand an opposition party
trying to seek confrontation. But
here I find that the Government
itself has started this confrontation
in the country. What India needs
today iy some sort of reconciliation
with the people. They have come
out of the experience of an Emerg-
ency time; they have also come out
of an experiences of unstable Gov-
ernment. I think the time has come
when some thought shoulq be given
as to how to reconcile on the major
issues. Thig cannot be done on poli-
tical terms; it can be done only onm
the background of the solution of the
gocio-eonomic problemg, 'Therefore,
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1 would request the Finance Minister
to advise the Prime Minister to give
priority to the constitution of the
Planning Commission. Since the
House ig sitting, we should know who
are the members of the Planning
Commission. ‘While the Cabinet is
important and Parliament is impor-
tant, in the process of development
Planning Commission is also a very
important forum, and so we should
know about itg constitution early.

As I have said, thig is not a proper
budget. It is rather g bureaucratic
budget, which is not considered by
the politica] leadership at any stmge.
Yes, certainly, Shri Venkataraman us
the political leader is handling it
but at the preparation stage it wes
not in hijg hands. In fact, that is how
he explained it on the first day when
he introduced the Assam budget. So,
I would request him to give more
thought to this problem.

Coming to the budget proper of
Maharashtra, the ex-Chief Minister,
Shri Sharat Pawar, had issued a
statement that no new items have
been includedg in the budget. When
a criticism of thigy type comes from a
person who wag handling the matter,
it needs very due consideration.
Well, the Finance Minister might
point at some minor points end say
that these are the new items here
and there. Some authority of the
Maharashtra Government have circu-
lated g note, which I have with me,
and 1 find that there is nothing new
in it

Here I would invite attention to
one aspect. The elected Government
of Maharashtra was giving priority
to the problem of, what they call,
defaulters. A large number of small
agriculturists and the co-operative
movement dealing with agriculturists
is in a terrible mess today.

Sir, one thing should be taken cere
of in thig country more particularly
in those areas which are drought-

prone areas because in drought prone
areas the problem also becomes
serious. Even when there is no
drought the small-agriculturist, the
agriculturist who hasg got about =
couple of acreg of land or three acres
of land, even when there is good ruin,
but if it iy a non-irrigation land, he
cannot maintain his family and his
agricultura] operations on that in-
comae.

In the fleld of industry, we try to
deal with the sick industrial units.
May I request the Finance Minister,
because it is the political leadership
which must give lead in thig matter,
that instead of treating the sick
individua] industria] units, you had
better treat the sick individual agri-
culturist because he is also in an
industry, and try to find out a way
for those agriculturists, The Govern-
ment can certainly find out a way for
them and that way ghould be only
that some of their non-recoverable
arrears must be written off. That is
the only way. You give incentives
for starting industries in backward
areas and you certainly write off or
you certainly give exemption in taxes,
Here only the legal concept of what-
ever is due jg to be recovered. Sir,
this is very inhuman end when you
say you want to give priority to the
agricultura]l sector, to the rural
sector, thig particular aspect must be
given speciml attention to. I, there-
fore, would suggest that that scheme
has been included in a very mutilated
form. I would ask him to call the
officers and find out in what original
form this scheme was contemplated.
Maharashtra State certainly can take
financia] risks in thig matter because
this is one of the States whose fin-
ances are well managed and who can
afford to take socio-economic risks
in taking some bold decisiong and
showing & new way in thig particular
matter. So, this question of the
scheme for defaulters and treating
them wus sick units and giving them
some facilities for them should be
settled because being defaulterg they
do not get taccavi from the Govern-
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ment, they do not get credit from the
bank. Not only that, the Government
officerg g0 and auction whatever they
have got in their own premises. So,
this question needs priority considera-
tion

I would like to mention another
thing which is based on my impres-
sion of the Budget. The rate of rise
or the rate of growth or increase of
bxpenditure on education was con-
siderable previously in this State, I
find this rate of growth of expendi-
ture on education has practically
come to a standstill. There may be
some technical growth, but there is
not high priority consideration for
education particularly  technical
education, professiona] education,

ducation to the backward classes
and education in the rura] areas.
These are the matters which require
consideration. I hope, Mr. Finance
Minister, you will look to this parti-
cular aspect of Maharashtra Budget
and try to do what you can do. The
Plan was expected to be of Rs. 1,000
crores. I find that is being reduced.
The State certainly can do that if the
Finance Minister can help the State
to wark out the Budget ambitiously.
You should aspire and show courage
to have an ambitious plan because
from the information that is provid-
ed here, it is clear that they themsel-
ves have raised quite sufficient re-
sources. They have had the capacity
to raise the resources. Here you are
710t helping the States which have the
.{’gpacity to raise the resources, Youm
‘iad better do that and let them have
a little more opportunity. Naturally,
1 am very glad that some reasongble
amounts have been provided for the
two important sectors of irrigation
and power. Power and irrigation
are two very important sectors and
they have made a reasonable provi-
sion for this. So, I would certainly
like to sound g note of caution here
and that is, the potential that i
created for irrigation, whether it is

ctually used or not, is a most im-

t matter and that will have to
be seen and we are to sce whether

the investment in power is going ac-
cording to schedule and giving the
result that is needed because irriga-
tion is important from the agricul-
ture point of view, and rural areas
point of view. Power is also nmore
important from the rurel areas point
of view and agriculture point of view.

‘There is also another aspect that it
is a highly industrialised State, If
industries come to a standstill—that
is what is happening there—the
sharing of load is a constant malady
there and one will have to find out
a solution for this, So, while going
into these problems I would request
the Finance Minister to give proper
advice to the officers concerned.

Sir, 1 have made a genergl refer-
ence to the problem, but the poind
that T have particularly mentioned
about the defaulters and about the
potential of irrigation etc. should be
carefully considered. About the poli-
tical aspect, I know we will have to
take more time when the issue
directly comes before us.

SHRI G, M. BANATWALLA (Pomr-
nani): I beg to move:

That the demand for grant on
account under the head Education
be reduced to Re. 1.

fFailure to name Marathawada
University after Dr. Ambedkas
despite the resolution of the
Legislature) (1)

SHRI G. M. BANATWALLA: I beg
t0 move:

That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs, 14,2287,050 in respect
of Education be reduced to Re. 1.

[Failure to name Marathawada
Untiversity after Dr. |Ambedkar
despite the resolution of the
Leglslature] Qay

SHR1 8. B. CHAVAN (Nanded):
Mr. Deputy-Speaker, Sir, I risg %o
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support the Budget of Maharashtra as
presented by the hon. Finance Minis-
ter. While speaking on the Budget

Magharashtra, at the very ‘outset,
I must say that I had promised the
hon. Finance Minister that I would
give him the points so that he may
be able to give me the specific reply
om certain issues. But I am sorry I
could not do that. I request him to
send the reply if it is possible.

Sir, before I start my observations
about the Budget proper, I must re-
fer to one or two points which my
honourable predecessor, Shri Y. B.
Chavan, has referred. One was about
the absence of the Planning Commis-
sion and without the Planning Com-
misslon the budget seems to have been
finalised and he described it as a
bureaucratic Budget. I think during
the course of his speech he made a
reference to Maharashtra Assembly
being there till February, ang if I
may say this, most of the officers from
Maharashtra Government must have
finalised the Budget on the instruec-
tions of the then Government before
Pebruary. That means, the popular
mandate wag there; if it js not there,

both. When he is pleading about
the scheme for small holders formu-
lated by the Maharashtra Govern-
ment and specially for the defaylters
of the cooperative societies, T am sure
he is referring to the scheme which
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press. ] have not verifled the vara-
city of the statement which has come
in the press, but the press statement
said that if the schemg is not con-
ceded by the Reserve Bank of India,
then they were almost warned that
their mint is Iocated in Bombay, that
the printing press where the cur-
rency notes are printed is in Nasik
and he has almost instigated the
workers in that area saying that “if
this scheme is not accepted by the
Reserve Bank of India, then I would
rather see that both these concemns
are closed down.” If this newspaper
report is correct that he said that if
the scheme was not accepted by the
Regerve Bank, he would go to that
length then it is certainly a very se-
rious matter.

Hon. Shri Y. B. Chavan was pleased
to make certain observations about
thg dissolution of the Assemblies.
He said that the political executive
which ought {0 have been there has
been taken away by the dissolution
of most of the Assembliess I am
happy that he has blamed the Janata
Government also for dissolving nine
Asgsemblies, but if my memory does
not fail me, T do not think he made
then the kind of statement that he is
making today. He then only said that
the nine Assemblies should not have
been dissolved, but today, of course,
he comes forward in a very democra-
tic manner saying that the dissolution
of the Assemblies is undemocratic.

PROF. MADHU DANDAVATE
(Rajapur): He disagreed with fhg
Janata Government even then.

SHRI S. B. CHAVAN: But he did
not make any public statement.

PROF. MADHU DANDAVATE:
He said so in the House also.

SHRI S. B. CHAVAN: 1 am pre-

. pared to correct myself, but I am not

aware of it.

SHRI GEORGER ¥FERNANDES
(Muzaffarpur): He was a party to the
resolution.
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SHRI S. B. CHAVAN: According
10 the Supreme Court's opinion given
to the Janata Government, if the ma-
jority of the voters have voted in fa-
~ vour of a particulay party and if a
different party were to rule in g par-
ticular State, then certainly they were
justified in dissolving that Assembly.
They upheld that kind of action and
on that basis, nine Assemblies were
dissolved. If we are to go by the
figures of voting in Maharashtra, 53
per cent of the votes have gone in
favour of Congress-1, and less than
31 per cent to the Janata Party.

SHRI R. R. BHOLE (Bombay
South Central): Ninteen per cent.

SHRI 8. B. CHAVAN: If these
ngres are taken into account, I am
sure Shri Y. B. Chavan will not dis~
agreed that the kind of step which
was taken was, in fact, necessary, so
that the real mandate of the people
is reflected and the real representa-
tives of the people are allowed to come
in and have their say.

Now, I will deal with the Budget
proper., The year 1979-80 which
shows 5 deficit of Rs. 68 crores, I am
given to understand, is going to close
with a deficit of only Rs. 17 crores.
It was passible for the State Govern-
ment to cover this gap also complete-
ly by adopting the measures which,
in fact, were then enunciated. I was
responsible for the presentation of the
Budget then, and I know the mMea-
%ures which were contemplated then,
th€ resource mobilisation which was
contemplated and was agreed to with
the Planning Commission. If that hed
been done, then even this deficit of
Rs. 17 crores would have been wiped
out.

There are two points which T would
like to emphasize, and as they con-
cern the Government of India, and
Since the Finance Minister has pre-
Senteq this Budget, I think he will be
able to reply to these points which
Concern his Ministry.

The first point is about the income-
tax arrears which are due since 1972
For the last five or six years, repegi-
ed efforts have been made to see
that these arrears are paid to the
State Government because they form
part of their resources, but the ex-
planation given is that the C.A.G.
has not been able to certify the quan-
tums of surcharge and 1ncome-tax
respectivgly. How long is it going
to continue like this—for five or six
years? This was alsp & part of the re-
sources and it was pointed out to the
Planning Commission and the Finance
Ministry that even after so many years,
if we are going to get some kind of
a set reply that unless the CAG cer-
tifies, it is not going to be possible to
clear the arrears, which are in fact
due to the Government of Maharash-
tra, it will not be proper. As an mn-
terim solution, I can suggest that if
CAG is going to take some more time
or if the Government of India is go-
ing to take some time to evolve some
king of a formula as a kind of inte-
rim arrangement on account pay-
ment can be made and thereafter, the
whole thing can bg settled. This is
one thing.

Another point which I would ke
to bring to his notice is about the
inter-State matfer, which has also
been there for the last 20 years. Maha-
rashtra Government has paid back
to the Government of India eand aeo-
cording to the provisions of the States
Reorganisation Act, in all these inter-
State disputes, the Government of
India has a certain authority under
the SRC Act. 1If that is invoked I
do not see any reason why this mat-
ter should also be kept pending for
such a long time. I would request,
specially, the Finance Minister {0 go
into this aspect and seer that these
matters are settled as early as pos-
sible.

1 have been able to go through some
of the papers, which were given and
I find that a schemg has been incor-
porated in the budget; there is a bud-
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get provision of about Rs. 15 crores
for helping the  defaulters among
small holders. In fact, the plight of
the small holders, the marginal hold-
ers and the dry-land cultivators is
very bad. There is no doubt about
it. Some kind of a re-thinking in
this matter will have to be done. The
Reserve Bank and the Finance Minis-
try will havg to sit together and
evolve some kind of a scheme with
a view to charge concessional rate
of interest, if not to others, at least
to small holders, marginal holders
and dry land holders, not only in
Maharashtira, but all over the coun-
try. I am very happy to note that
the .agricultural production started
right from about 90 lakh tonnes and
the figure achieved last year i.e., 1979~
80 is about 104 lakh tonnes. But there
will have to be some kind of g cor=
relation between the rate of growth
of population and that of agricultu-
ral production If the small holders
and marginal holders are to be fully
involved in the Agricultural Produc-
tion Programmes, then I am sure that
this step is a necessity and serious
re-thinking will have to be done.
The Rescrve Bauk has merely agreed
in the case of small holders, who have
becn affected by drought and ‘they
show the readiness to pay the princi-
pal amount, either in full or in part.
If that is agrecq to. then the Reserve
Bank i5 prepared tn give some cOn-
cession in the matter of interest. I
think 1t 1 too much to expect the
small holders or the marginal holders
to pay arrears of interest They are
not in a position to pay even the prin-
cipal part of it, much less the inte-
rest. So, as a kind of rehabilitation
programme, some kind of re-thinking
will have to be done The rate of
interest will have to be substantially
reduced and I am of the opinion that
it should never be more than four
per cent in the case of all these cate-
gories, and I would like to include
specially the dry land cultivators in
Maharashtr, in this because there the
irrigation facilities are very meagre
and agrieultural production is in fact

a kind of gamble, which they have
to indulge in. :

14.00 hrs,

The second thing which I weuld lik%&‘
to emphasis is the prices of agricul-
tural inputs. The prices of most ot_
the things that the farmer bhas to
purchase from the market are ex-
orbitant. Correspondingly, the agri-
cultural produce does not fetch thate
much money. The prices are Vvery
slightly increased, if not reduced,
hardly an increase of about Rs. 2.00
1n the case of wheat and nothing has
yet come out as to the price increase
in the case of other cereals. But in-
puts is a necessity. The Minister of
Agriculture was assuring the House
this morning that in the years to
come we are going to emphasize m&re
utilisation of fertiliser. Fertilisey is
now going to be almost a prohibitive
commodity, beyond the rcach of an
average cultivator. So, some more
subsidy will have to be given and,
how to compensate the same is a dif-
ferent matter which the Finance Min-
ister will have to look into. The
terms of reference of the Agricultural
Prices Commission will have to be
enlarged to link up the cost of pro-
duction with the amount that the
farmer gets in return for his produce.
Some kind of a linking will have to be
done.

In this respect, 1 would like to in-
form the House that there has been
a tremendoug increase jn the cottory
production in Maharashtra. In the
year 1979-80, thg cotton wproduction
which normally used to be about 13
1akh bales hag increased to 16 lakh
bales. That means, there is an in-
crease of about 3 lakh bales all over
Maharashtra Then main resson why
this increas, has taken place is the
guaranteeq price which the Govern-
ment has promised to the cotton gro-
wers. I am told that the period of
this monopoly cotton purchase scheme
is going to expire by the end of thus
year. I would request the KFinance
Minister to extend the period o! th#'
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jpsheme by another 10 yearg so that
& kind 'of guarantee is given to the
eultivator and he knows for certain
that guaranteed amount he is going
to expect after hig sale is effecled.

Now, I would like to say something
about the Energy Depgrtment and
specially about the shortage of energy.
In Maharashtra, there has becn a
chronic shortage of electricity both
in industrial and agricultural sec-
tors. Power cuts have been coati-
nuously imposed in Maharasntra. In
the case of most of the schemes which
the Maharashtr; Government have
submitted to thc Government of India,
they have not been able to get clear-
ance cithcr from the Energy Depart-
ment or the Planning Commnussion.
I woulgd request the hon. Minister to
kindly bear in mind the thermal po-
wer stations at Parle, Ujran and
Nasik and super-thermal powecr sta-
tion at Chandrapur. These are the
four schemes which we have sub-
mitted. If the schemes arp cleared
early, I think, it will help the Maha-
rashtra Government to overcome the
powcer shortage in that area.

One more point which 1 would like
to bring to his notice is about the
shnrtage of coal. In spite of the
fact that we are told that the num-
ber of wagons have been increased
and ther, is a quick movement of
coal, still we fing that there is a con-
siderable shortage of coal in that
area The thermal power stations
arc ablc to run hardly upto 75 to 80
per cent of their capacity. The mini-
mum stock which they should have is
about 15 days’ stock. I would request
him to use his good offices to see that
coal supply is increased.

Another thing is about the sets which
were supplied by the BHEL. They
are of a very low standard. I must
bring it o the notice of the Minister
and specially Mr. George Fernandes
who is sitting here—he was Minister
jm-charge of Industry. He knows the
problem very well T would like to
bring fo the notice of the Minister that
major faulte have been detected in the

sets which were supplied by the BHEL.
Repeatedly, we have been requesting
them to kindly see that these ave recti-
fled at the earliest. Even major defects
in rotors take ag much as one year for
complete repair.

So, my request will be that either
the working of the BHEL should be
improveq to take the responsibility of
quality control, to take the responsi-
bility for the kind of sets tlgey have
supplied or, instead of standing on a
question of prestige—we are more in-
terested in geting power than in the
source from which these sets are sup-
plied—ss it is necessary, in the inte-
rests of the country, to see that the
shortage all over the country is brought
to the minimum, if it is very necessary
to go in for imports, then imports
should be allowed.

These are points which I hope he
will kindly bear in mind.

SHRI R. R. BHOLE (Bombay South
Central): Sir, I rise to support the
Budget presented by the Government
here. I will not take much time, so
that there will be enough time for the
Opposition; they are very anxious
as seen by their expressions to attack
from any side and in any way.

AN HON. MEMBER: We don't attack
good things.

SHRI R. R. BHOLE: You always
attack bad things as well as good
things.

MR. DEPUTY-SPEAKER" You should
say attract!

SHRI R. R. BHOLE: Yes, that is what
is happening.

Dealing, firstly, with 'the point raised
by our friend Mr. Chavan, 1 will not
go into it at length because this is
not the time or the ocoasion to talk
about the dissolution of ffie Assembly.
At the proper time, when many cham-
pions from the other side rise to at-
tack the dissolution on many grounds,
we may have an opportunity to reply.
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For the present, I will mention only
one ground, and that is whether the
Government of Maharashtra headed
by the Chief Minister sharai pawar
was supported by the people in 1980
when the Assembly wag dissolved or
whether he was not. Taking into con-
sideration the percentage of the votes
in Maharashtra, the Congress (I) poll-
ed 42.56 per cent of the votes whereas
the Janata Party which had its Gov-
ernment in Maharashtra along with
the Sharat Pawar's Congress and some
other Parties and Groups took only
18.9 per cent of the votes,

AN HON. MEMBER: Elections were
not fought on State issues,

SHRI R. R. BHOLE: All the issues
including the state issues were argued
before the voters at the time of the
Elections. Not only in the city of Bom-
bay but also in the rest of Maharash-
trgi your object was to get as many
votes as possible for your candidates
and therefore State issues were also
argued, National issues were also ar-
gued and many other issues were ar-
gued.

Therefore, the support of the veople
which the Maharashtra Government
perhaps had in 1977 was lost in 1980,
Looking at it from another angle, the
Congress (I) got 39 seats in Parliament,
out of a total of 48; the rest were got
by the Opposition. There was only
one seat for Sharat Pawar’s Congress.
and that was of our respected Shri
Yeshwantrao Chavan. This is the state
of affairs. If this is so, then it can
very reasonably be concluded that that
Government has forfeited the confi-
dence of the people. If that is so.
then they must go.

I will not divert attention in details
to the law and order situation which
was prevailing in Maharashtra but I
will mention only one instance and
that is of the Marathwada area. There
were riots in Marathwada on account
of the Resolution passed in the Legis-
lative Assembly of Maharashtra un-
animously that the Marathwada Uni-

versity should be named after Dr.
Amedkar. In spite of the fact that the
Government knew that its passage will
perhaps create a law and order situa-
tion, the Government of Maharash-
tra slept over it, not for one month,
not for iwo months but for several
months—about a year—and they did
not even bother tc find out what was
happening in Marathwada. The result
on account of delay in implementing
the resolution was that all huts and
houses of Scheduled Castes and Bud-
dhusits were set on fire in the villages
and their localities were all destroyed.
The Government did not bother to
maintain law and order and protect
the poor people or their property. They
did not send the Police to these loca-
lities: nothing was done. This is the
way in which law and order was main-
tained by the Maharashtra Govern-
ment—which they say was a popular
Government.

MR._ DEPUTY-SPEAKER: Please
come to the Budget proper so that you
will have more time for it.

SHRI R. R. BHOLE: Coming to the
Budget, I am interested in the cily of
Bombay. I will raise only two noints.
One of the main problems of the City
of Bombay is the slum area. The po-
pulation of the city of I3ombay is about
60 lakhs or more.

SHRI" GEORGE FERNANDES: It is
80 lakhs.

SHRI R. R. BHOLE: Yes, it has in-

‘creased to 80 lakhs now. About 20

per cent of the population perhaps are
staying in decent houses and in some
sort of shelters. But the rest of the
population are living either in dilapi-
dated houses. fallen houses or in huts
where there is neither any development
nor any drainage, latrines, toilets etc.
They are all living in insanitary con-
ditions. The problem, therefcre, is to
house these poorer classes in the slums
or elsewhere. It is a very important
problem and I think it is necessary for
the Maharashtra Government and also
the Government of India to solve this
problem to the ,extent possible,
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I wag thinking of proposing some
solution in so far as the supply of
money. is concerned, for clearing the
slums. I do not know whether some
of my friends on the other side or even
.the Government will agree to it. One
of the sclutions is this. We have, in
Bombay, tonnes of money. ...

SHRI RAM JETHMA;\LANI (Bombhay
North West): You are speaking for
yourself,

SHRI R VENKATARAMAN: Show
them to me.

SHRI R. R. BHOLE: My friend, Mr.
Jethmalani, knows perhaps more than
what I know, about money, about black
money. [ am talking about black
money,

SHRI RAM JETHMALANI (Bombay
North West): I know all about black
money in Bombay.

SHRI R. R. BHOLE: He is not only
a good lawyer but is also an expert in
finding out biack money. We have in
Bombay large sums of black money.
They are not taxed. The income-tax
people cannot find them out. What T
suggest is that some of these big busi-
ness houses and trade houses who have
got lots of black money which is not
tisclosed to the Government for tax
purposes, may ‘be persuaded ¢r even
coerced to clear the slums; and if they

uild some dJecent houses for the slum-
dwellers, Government should exempt
that particilar sum as well as an equal
sym or half the sum which is spent
lor clearance of siums, of Income Tax
and other allied taxes. I do not know
whether my friend, Mr. Jethmalani will
arec I am glad he agrees,

PROF. MADHU DANDAVATE: He
;Nlu agree where he has nothing to
0se,

SHRI R. R. BHOLE: If this is done.
think quite a large number of slums
My be cleared. And we have some

siness houses which have already
pted some villages and they are do-

8 some good work. If it is possible

for the hon. Minister for Finance and
also the Government of India, tb per-
suade some of these big business bou-
ses with money bags to clear some of
these slums, it would be a wonderful
thing.

There is another thing which I want-
ed to bring to the notice of the Gov-
ernment, and that is this. Bombay is
overcrowded. People go there for
employment. Instead of bringing the
villagers to Bombay, it is better that
industries for employment are sgut to
the villages. If industries are esta-
blished there, then Bombay which is
already crowed may not be further
crowded. If that is done, if small scale
industries and medium scale industries
are spread out at district places, at
talukas in bazars villages and those
townships are given some urban bias,
the villagers from viilages will not go
to Bembay or Poona or elsewhere but
will be there and probably be happy.
Bombay crowd will also decrease.

These were the two poinis which 1
wanted fo bring to the notice of the
House and the Government. I am glad
I am 1n a position hece to support our
Budget because all told it is a good
budget. I support the Budget.

SHRI GEORGE FERNANDES (Muz-
aflarpur): Sir, I would like to start
by congratulating the former Chief
Minister of Maharashtra, Mr. Sharad
Pawar. Il is only because of Mr.
Sharad Pawar that we are discussing
this budget here today. Ali the woo-
ing, all the cajoling, all the Dbrow-
beating, every bait that was held out
to Mr. Sharad Pawar was rejected by
him. That was the only reason why
the Assembly in Maharashtra was dis-
solved. My friends on the other side
are aware of this, and the people of
this country who have seen what hap-
pened in Karnataka, what happened in
Haryana and what happened in Hima-
chal Pradesh, are also awaté of this.
So, let us not get into this kind of
debate on quoting statigtics. They do
not cofivince anybody because it wus
not gtutistics when the wooing of &r.
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'Sharad Pawar was going on, and when
he rejected it, like the jilted lover, his
Assembly was dissolved and he was
thrown out. That is why, I would like
to congratulate him for making it pos-
sible for my friend, Mr. Venkataraman,
the hon. Minister for Finance, to come
forward with this Budget. Two speak-
ers who spoke from the other side
spoke about law and order. I would
also like to start speaking about law
and order—law and order in Maharash-
ira. This morning I received two
documents. Both relate to Incidents
which took place after the Central
Government was taken over by the
Congress (I) and the State Government
was dissolved.

On the 14th of January—two days
after the new Government was formed
here, employers in Maharashtra start-
ed feeling that they had now licence
to shoot the workers—I am refeiring
to the Taluj incident where the twe
partners of the Pramod Rubber Works,
the Dikshit Brothers used their own
revolvers on the 14th of January and
the 15th of January to shoot down the
workers. That was the signal. This
law and order debate that was going
on in thé country during the last Gen-
eral Elections and that has since been
going on in a completely different way—
one saw an example or a sample of
it this morning when we referred to
the attack on the blind yesterday in
the streets of Delhi. The employers
thought that now that the Congress (I)
was installed in power in Delhi, they
did not even need the Police anymore
and they could use their own revolvers
to shoot down the workers. That has
bhappened at Taluj, at the Pramod Rub-
ber Works. I would like to know from
the government what they propose to
do in a case of this nature.

The ‘second document that I received
is from an organisation—Kashtkari
Sangatan. It is an organization of the
toiling peopld” I am sure Shri Shankar
Rao Chuvan is aware of this organisa-
tion for ‘workers that works among
the Adivasis—not very far from the
ltter of Bombay, in Dabanu and the
melghbdotiting villages. On fhe 20th of

February, within days of your dissolv-
ing the Assemblies, a lady—her name
is Budarakha—an Adivasi woman, was
raped and killed. It will be one month
and two days since this incident took
place. People went to Narainpur and
shed crocodile tears...(Interruptions)
Of course, they were crocodile tears.
Then why are not tears being shed
for the rape and murder of Budarakha,
an Adivasi woman in Dahanu? Not
one person has been arrested so far.
No action whatsoever has been taken
and this is just one of the many cases
in Dahanu area. It has been listed in
this document which, Sir, if you give
me permission, I would like to lay of
the Table of the Hcuse because this
document is nothing but an indictment
of all that has been going on in that
region during the last several months,
may, for several years and particula\rx;-
ly, during the last one month, the at-
tacks on the Harijans and attacks on
the Adivasis and the rural poor have
been on the increase ard ihis is what
has really been happening from the 12th
of January when the new government
was swern in here and from the 17th
of February when Sharad Pawar gov-
ernment was thrown out.. (Interrup-
tions)

The other issue that these people
raised during the elections is the prices
of essential commodities There was
a lot of talk of onion as if onion was
the only thing that mattered in this
country. Across the length and breadth
of this country there is only one cam-
paign as they went round saying that”
everny onions were not available. Sir,
yesterday I was in the Pune districffL
in a village called Chakan and day
before yesterday I was in Nasik dis-
tricte—in the villages of Ozar and Lasal-
gaon. Sir Lasalgaon is the biggest
onion market in India. About 12 per
cent of the onions marketed in the
country are marketedq in that one
village. Last year the total money paid
out to the farmers there was Rs. 10
crores. I was there day before yeeter-
day eveilng. They had an auction and
10,000 quintals of onions were sold toré
prices ranging from 30 to 58 paise pel
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SHRI R. R. BHOLE: In Bombay it
was selling at Rs. 8 per kg.

SHRI GEORGE FERNANDES: In
Delhi to-day you are selling onions at
Rs. 2.60 per kg, but you are paying
the farmer only 30 paise per kg. There
was an agitation ail over Maharash~
tra. You could not go to Pune ior
threé days because the roads had been
blocked with the bullockcarts by the
farmers. What did you do? You lathi-
charged them. What did you do after
wards? You arrested 500 of them and
put them in the Yeravada Jail. But,
they were released only yesterday after
they had called off their agitaticn They
called off their agitation on a condi-
tion. The Governmen! announced 45
to 60 paise a kilo purchase price. Their
demand was tor 60 to 70 paise a kilo
2s the purchase price—a reasonable
demand ‘That has been accepted ny
everybody including by the spokesmat
of the Congress (I) in the State of
Maharashtra. In Maharashtra, the
districts of Pune and Nasik are India's
largest onion-growing areas and yet
this Government 1is not prepared to
Lsten to their demand. The farmers
yesterday, out of sheer despair in a
certain sense, out of their concern for
the life of their leader who was on
hunger strike, Mr. Sharad Joshi and,
to a certain extent and primarily, in
order to give to the Government a few
more days to take a decision, decided
10 sell their onions between 45 and 60
paise a kilo. However they say that
if the price is not paid to them at 30
to 70 paise a kilo with retrospect:ve
effect, they will start a no-tax cam-
paign in the entire onion growing dis-
tricts of Maharashtra and that they
will not pay the land revenue and
will net return to the banks the loans
that they had borrowed from them
till the Government paid them the dif-
ference between 45 and 50 paise at the
Towest level and 60 paise and 70 paise
at the highest level of prices. So, Sir,

what is the issue that these people
talked about ? I ask’ What are you
doing about these issues? What have
you done about them. My hap. friend,
Mr. Chavan falked about the Planning
Commigsion. You forgey abaout the

Planning Commission, VYou  still
don’t bave a Defence Minister. T do
not know whether Mr. Venktitaraman,
my esteemed friend, will finally be the
Industries Minister or the Finance
Minister. I do not think that even he
himself knows 1t. I say you are still
running an ad hoc Government for
more than two months after you came
to power and more than five months
after your leader had the intuition, be-
cause she herself said that when she
wrote on a little chit 350. This was
three months before the elections when
she wrote on a iittle chit this number
350. Bul, why did you not write as
to who would be the next Defence
Minister” Our country's frontiers have
become very sensitive with  various
neighhouring countries, but we do not
have a Defence Minister, Everybody
here talks about the industrial develop-
ment, nAustrial production, downfall
and so on and so forth I want to
discuss that here. There will be time
for discussion and everything will be
blown as to what is said in the budget.
We will discuss it, (Interruptions) My
question is Why are you allowing the
country drift? Why are you allowing
Maharashtra to drift?

The former Chief Minister replied
to another Chief Minister; Shri1 Shan-
kerrao Chawvan to ‘Shri Yeshwantrao
Chavan, who said that because Shri
Sharad Pawar was still in office the
budget must have a political hand m
it. 1 can say with all the emphasis at
my cemmand that there was no poli-
tical hand 1n drafting of the budget—
certainly not the political hand of Shri
Sharad Pawar. But. I ~an see your
political hand, your party’s politieal
hand. But, what are you doing with
Maharashtra? This 1s the budget you
are presenting—I am not concerned
with bureaucracy. I certainly am not
concerned. The bureaucrats will carxy,
out your instructions. I am sure you
are nct here as a spokesman of the
Bureaucrats But the bureaucrats age
your craftsmen, You gave them - the
idea. They have given you this bud-
get. What are you doing for Maha=

raghtra?
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. Bhole only spoke about Bom-
bay Qf course, Bombay has a prob-
lem. I am zratetul to him for his
not saying that they were created by
the Janata Government because, just
now ycur slogan may be anything—I
was about to say that—because I saw
two sparrows may be, you would say
that it is the Janata which put them
here. You have a standard argument
for the Janata Rule, Lok Dal Rule,
as if you people were born only on
the 12th of January this year. But,
for thirty years, you ruled this coun-
try. Yeu made a mess of it. The worst
that you can say about us is that we
returned the mess to you. That is the
most that you can say. But, you cons-
tantly go on harping on the Janata
Government. What about this budget?
What are you going to do with Maha-
rashtra?

Mr. Deputy-Speaker, Sir, this budget
has to be rejected and 1 am going te
vote against this budget. They are
going to undo all that was sought to
be done in Maharashtra during the
lagt two years. I don’t ggree with Mr.
& snkarrao Chavan. 1 have great
respect for him; he is an alle aiminis-
trator, But I have absolutely no sym-
pathy with his political views, I may
say. I wonder whether he has gecne
through the hudget. Is it because of
discipline? Is it loyalty to their Jea-
der? 1Is there any articulation of the
feelings of the people of Maharashtra
and what they expect from this House?
I would _like you to refer to page 9 of
this Annual Financial Statement. This
has been presented by the Finance Min-
ister. It stands in the name of the
Finance Minister,—not in the name cof
any bureaucrat. I take Item C, Econo-
mic Services. What are they trving
toido? Take item No. 305, Agriculture.
The figure in the revised estimate for
1979—80 is Rs. 45 crores. In the bud-
get eltimate for 1980-81 it has been
reduced .to Rs. 44 croves. This is Rew
venue Acgount, Disbursements. In the
revised 'estimates on Minor Irrigation
for 1979-80:it is put at Rs. 12 crores.
This has been brought down now to

Rs. 11 crores in 1980-81. Regarding
goil and water conservation the revised
estimate for 1979-80 was Rs. 28 crores.
They have brought this down to Rs,
17 crores. On industries, we talk about.
industries going to or being spread out
in the rural areas and as Minister of
Industries I announced this in the past.
And en Industries the last year's re-
vised estimate was Rs. 3.96 crores and
this has been brought down this year
to Rs. 3.92 crores. The figure last
year on village and small industries
was Rs. 3.59 crores. This is now
brought down to Rs. 2.83 crores. The
biggest slice has been in the area of
irrigation, drainage and flood control
projects. Here against Rs. 66 crores
of last year, you have provided for
Rs, 10 crores only this year. See the
sharp decline in the allocation made,
This is your concern for Agriculture.

“SHRI R. R. BHOLE: They are re-
vised estimates.

SHR] GEORGE FERNANDEE: Please
reud the last revised estimate, Mr,
Bhole. and the budget estimate. They
are not capable of even reading the
budget papers.

ST'TRI R. R BHOLE: I am reading
with you. You are reading ouly esti-
mated figuces.

SHR1 GEORGE FERNANDES: Here
it shows: Budget Estimate 1979-80, Re-
vised estimate 1979-80 and Budget
Estimate 1980-81. This is what I am
reading frem.

SHRI S. B. CHAVAN: 1 hope You
have gone through all the figures.
Power figures have not been quoled by
you.

SHRI GEORGE FERNANDES: I am
not yielding just now.

SHRI S. B. CHAVAN: Figures, are
not fully quoted by you.

SHRI GEORGE FERNANDES: Y
take page 14. This is Capital Ac-
count, Dijsbursements, A much bigger
slicing js done here. Take capital
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outlay on minor irrigation, soil con-
servation, and area development. This
is item No. 508 on page 14. From Rs.
16.98 crores, it has been brought down
to Rs. 8.36 crores. The capital out-
lay on Animal husbandry was Rs. 75
lakhg and this has been brought down
to Rs. 51 lakhs, On Dairy develop-
ment it was Rs. 57 crores and it has
been brought down to Rs, 3.51 crores.
Take capita]l outlay on fisheries, next
item. From Rs, 148 lakhs this is
brought down to Rs, 77 lakhs.
The total amount in all these items
was Rs, 37.48 crores which has been
brought down now to Rs, 35.59 crores.
There is increase in the population of
Maharashtra by two percent and we
thought that that development, pro-
grammes would be taken up more
seriously. But what we find on the
other hand is (hat you have reduced
your investments, You take the Capi-
tal Account on Industry and Minerals.
The sub-item shows capital outlay on
Industrial research and development.
Here, from Rs. 505 crores you
have brought it down to Rs. 2.35
crores, Regarding Capital Outlay on
Village and Small Industries, you
have brought down the allocation
from Rs, 1.75 crores to Rs. 1.03 crores.
“We thought that Social Services and
Education will get more “allocation
but here also it is the other way
about. Please see page 13 of the
Annual Financial Statement. Please
take the item, capital account on so-
cial and community services. Take
Education. What a sharp decline here?
For Art ang Culture from Rs. 1.40
crores, it goes up just to Rs 144
crores. But the Capital Oullay on
medical assistance is going down from
Rs. 547 crores to Rs. 3.19 crores, On
Public Health, Sanitation and Water
Snpply, from Rs, 6.30 crores, it goes
down to Rs, 4.14 crores. For Hous-
ing from Rs, 419 crores it goes

down to Rs 4.3 crores .and for
Urban Development, from Rs. 1.25
crores, it goes down to Rs. 65
1skhs. So, where is the money gO-

ing? What are they doing? Are they
concerned about Maharashtra? Are

they concerned about the problems of
Maharashtra? There is a general un-
derstanding that Maharashtra is best
administered, it is the most resource-
ful and the richest State, But Maha-
rashtra has a tremendous contrast.
You have Bombay city on the one
hand, the richest city. More than
half the wealth of this country, white
or black, define it in any way you
want, is concentrated in Bombay. But
just under the shadow of the sky-
scrapers is Konkan whose poverty
can only be described by artists. It is
difficult for human being, for an ordi-
nary mortal, to describe the poverty of
that part., The only other® part com-
purable to Konkan is North Bihar.
There is no other comparable part-of
India to compare with the poverty of
Konkan., You have Marathwada,
you have Vidarbha, you have vast
areas where there has been no de-
velopment, development has not touch-
ed those areas. The whole concen-
tration of your economic policy was
one which should firstly treat the
States like Bihar, States like Orissa,
even Uttar Pradesh, particularly the
Eastern part of- U.P. has become the
colonies to rob them of their resourc-
es and take them to the big cities and
even when you took those resources
to the big cities like Bombay, Ban-
galore or Madras or Calcutta, you
ignored the rural areag completely.
Yet you are suddenly getting up and
saying ‘Janata rule and Lok Dal rule’ I
am worried ang worried for this reason
that one must have the humility to
admit one’s mistake. But what I am
finding today is that after returning
to power after an absence of 33
months, the hon. lady and the gentle-
men are not realising their mistakes.
They are trying to fing scapegoats—
Janata and Lok Dal. This slogan can
take you only up to a point, may
be for another 3 months, not beyond
that. So, don’t make that statement.
We have gone through this drill. T
am stating from my experience that
excepting that we made a sincere

effort to bring about a change in
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AN HON, MEMBER: What about
Tatas and Birlas?

SHR] GEORGE FERNANDES: Yes,
yes, I am prepared to discuss not only
Tatag and Birlas but name the God-
father 1 am prepared to discuss.

AN HON. MEMBER: Including
cement administration...?

SHRI GEORGE FERNANDES: Yes,
including cement administration, my
dear friend. You raise the issue and
I am prepared te discuss it on tne
floor of this Heuse and outside. I
don’t run away from debate, I don't
run away from discussion and I don't
hold on to somebody’s petti-coai and
argue. But I make my poinis from
the statistics available 1 speak from
facts and I speak with conviction, My
views do not change with times. So
don’t tell me that.

These gentlemen and these hon.
Gentlemen are not s{jll realising that
for 30 years they followed policies
which impoverished Konkan in Maha-
rashtra, which impoverished Vidarbha
and Marathwada in Maharashtra, which
did not allow the Adivasis in Dahanu
which is just half-hour’s drive from
Bombay city, to live a human life, to
live in dignity. Chief Ministers came
and went. Everybody came and went.
But nothing just happened there. This
is what is worrying me when I took at
this budget and when I look at their
attitudes. Therefore I am making my
observations on this budget and I am
requesting the Finance Minister to
have a look at these figures. If you
want to pass a vote on account, seek
a vote on account, don’t ask the vpeo-
ple to vote for this hudget because
asking~fhe people of Maharashtra for
this is to ask them to deny themselves
all developmental programmes which
the earlier Government of Mr. Sharad
Pawar had initiated. If you want to
bring about changes, bring about chan-
ges for the better. But please don’t

bring about changes for worse and if
you go on in this manner, I can tell
the people of Maharashtra that only
God will be able to help them because
it seems to me that the Congress-1 has
certainly decided not to be with the
people of Maharashtra. With these
werds, I would express my very strong
objection to the budget that has been
presented and I mean to oppose the
hudge! at every stage.

SHRI BALKRISHNA RAMCHAN-
DRA WASNIK (Buldhana): Mr. De-
puty-Speaker, Sir, I rise to support
the Budget for Maharashtra that has
been presented by the Finance Minis-
ter.

The hon, Member who just ended
his speech is better known [or the scan-
dalous Baroda dynamite case, is better
knewn for protecting the interests of
the industrialists, the landlord and 1s
better known for many other bad things
that have happened during the past
thirty-three months of the Janata and
Lok Dal rule. It is well known that
the hon, Member for Muzatfarpur is
a very well-equipped and good deha-
tor and has command over English
and thug can convience many people
by giving wrong figures and showing
them as right. But I am grateful to
him when he himself in his book said
that he was responsible for dynamiting
so many trains, for killing so many
lives, for injuring so many people and
for bringing agony to the people of
India. I do not understand how fhe
people of India elect such kind of
people to this august House and how
can they represent the people of India
in this House.

SHRI GEORGE FERNANDES: Sir,
he is insulting the electorates of Muzaf-
farpur. .. (Interruptions). He should
not attack the people of Muzaffarpur.
Let him attack me and I would take
that, but not my electorates.

MR. DEPUTY-SPEAKER:
confine yourself to the budget.

Please
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SHRI BALKHISHNA RAMCHAN- '
DRA WASNIK: 8Sir, the Finance
Minister had little time to pre~
pare the budget that he has presented
to this House. But during the short
time at his disposal, he has presented
the best kind of budget that was
possible for him. I am sure, the thingg
wil. improve in the days to come and
the difficulties that are being faced by
the people of Maharashtra will be
over,

I would like to draw your attention
to one point that was made by my hon.
friend, Shri S. B, Chavan, about the
paucity of power in Maharashtra Let
me remund him that the peopie who
were governing Maharashira then had
their source of power in Delhi. In

“that case, how can there be power in
Maharashtra? There must be scareity
of power in Maharashtra. Shri Sharad
Pawar was there 1n Maharashira, but
his source of power and generation of
power was at 1, Race Course Road and,
therefore, there was shortage of power
in Maharashtra ... (Interruptions).
The sides have been changed, the
road has also changed and the road
to progress and prosperitv has now
fome. The place is 1, Safdarjang
Road mow. I as sure and the people
of Maharashtra are sure that this
road wiil now lead to prosperity of
Maharashtra, I have no doubt
about it.

The hon, Member for Muzaffarpur
gave many figures about the budget,
»but I am not going into  those
figures. I would, however, like tu
raise a few questions before the
House.  First there are certain
under-developed regions in the State
of Maharashtra. My complaint is
that though there has been industrial
and other developments in the State
of Maharashtra, these are only con-
filned to Bombay or mear about area.

Most of the industries are only in
this areas.
Agricultural development also is

there around Bombay, particularly in
Western Maharashtra. Irrigation fecl-

lities are thefe, but not enough nlm-
tion is given either to Marathweda
or Khandesh or Vidarbha, I would
request the Finance Minister that
when he looks to the interests of
Bombay and Western Maharashtra, he
should also look to the under-deveiop -
ed regions and peoples of Marathwada,
Khandesh and Vidarbha. Not suffi-
cient funds are provided for the
development of irrigation—nor suffi-
cient incentives given for the develop-
ment of industrieg there. NOW
that the generation of power has
come to Delhi, and Mr. Venkataraman
is the chief engineer of that power
station. I would like that he now
pays more attention to Marathwada,
Khandesh and Vidarbha,

1 know what wag happening dur-
ing the 33-month rule of Janata and
Lok Dal. I know that the hon, Mem-
ber from Muzaffarpur can only say,
‘Ah!” when I refer to the Janata Party
and Lok Dal. All the atrocities start
with the letter ‘A’ viz, atrocities on
Adivasis and Harijans and atrocities
on Muslims. All these things happen-
ed more when the Janata rule was
there, and more when the l.ok Dal
rule was there. After the Govern-
ment under the leadership of Mrs.
Gandhi has come, you can quote 1 or
2 instances: but we can quote hundreds,
and many more number of instances
than those taking place to-day., Have
you forgotten what had happened in
Belchi, Jamshedpur and Kanpur?
Have you forgotten what had happen-
ed in Hyderabad or Malkapur? You
have not forgotten them; but you will
conveniently not speak about those
things, but mention only things which
are occurring after the Congress (1)
party’s rule has come about.

There are some other points on
which I wanted to speak. But there
is no time. Prices are going up, I
am sure the Finance Minister will do
his best to bring down the prices, and
that peopie will be satisfled that their
pockets ar¢ not pinched very much,
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I wanted to bring some other prob-
lems to your notice now. But I have
other occasions also to speak on these
subjects. I will speak on these
subjects, when the Demands for
Grants for them will be taken up.
But I would like to speak about one
problem in brief.

A solemn assurance was given by
this Parliament and the Prime Minis-
ter of India to the people of Nagpur
when it was decapitalized due to States
Reorganisation. Now some people are
trying to go back on that promise, I
would like to say here ip this House
that people of Nagpur will take every
step and will go to the extent of
shedding their last drop of blood if
anybody tries to bring down the im-
portance of Nagpur by shifting offices,
by shifting industries or by shifting
other important things. Thank you.

SHRI A. T, PATIL (Kolaba): Mr.
Deputy Speaker, Sir. I rise to support
the budget presented by the hon.
Finance Minister in respect of Maha-
rashtra State. Before I straighway
go to the budget, I would like to
make passing reference to two issues
which have been raiseq by the hon
Members from the opposite side. One
is about the dissolution of the Assem-
blies and the other is about Talaja
incident. As far ag the dissolution of
the State Assemblies is concerned, I
do not wish to enter into full discus-
sion of the matter. The hon ex-Deputy
Prime Minister, Shri Yeshwantrao
Chavan has said that one could have
understand if there had been a cons-
titutional break-down and then the
dissolution would have been grdered.
He disapproved the action of the
Janata Government in deciding to
dissolve 3 State Assemblies in 1977.
I am not going into the discussion of
the matter at all, even though the
Supreme Court might have adopted
the iime of thinking that was taken
by the Janata Government. I would
like to bring it to the notice of the
House that a government is not run

always by a written constitution
though the State may have a written
Constitution alone. It is impossible
to run a government by a written
Constitution. A part of the activitiy
of the government in any State which<
has a written Constitution must be
necessarily under gn unwritten Cons-
titution. So far as the Indian Consti-~
tution and the running of the govern-
ment at the Centre and in the States
is concerned, mowhere in the Consti-
tution is there any provision for the
party system and yet we are running
the government on party lines, on
party system. Now if the party sys-
tem is a part of constitutional stru-
cture—although  unwritten—and  if
there is a break-down in the party
system, will it not be a constitutional
breakdown? That proposition I dg-
sire to pose before this House, I am
not a judge. There may be Members
who claim to be judges of the Cons-
titution and they may judge it. I
am not going that aspect, because
peopie are there to judge both the
propositions proposed by me and by
anybody else. Therefore, this House
is able to judge, whether if there is
a constitutional break-down in that
sense, the Central Government is nét
entit’ed to dissolve those State Assem-
blies where opportunitists, self-
seekers, power stickers sit together
without their having any fundamental
basis for cohesive party.

They squader away public funds...
(Interruptions). Let not hon. Memy
berg interrupts. They may have better
knowledge perhaps, I am not sure of
that, That does not mean that my
knowledge is imperfect. Let them
understand it also, let them not ask
how or why. If they do not under-
stand things, they should consider
whether the position they are occupy-
ing is proper or improper. I am not
going to give any judgement on that.
Now, the thing remains that public
funds are squandered in order to keep
together people to sustain the govern-
ment, to sustain power. Will it be
running of a government? Can they
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say that the government is running?
1 do not with to have any detailed
tiscussion on it now; it will come up
when the ordinance will come before
the House for disdugsion; at that
time we shall have g detailed discus-
sion.

About the Tenaja incident, the hon.
gentleman from the Oppostion stated
that the Promodd. Rubber Factory
owner wag encouraged that as soon
as the Congress government was ins-
talleq at the Centre, immediately the
capitalists got all powers to shoot
poor workers. I had visited that spot
immediately; that fails in my consti-
tuency; I had visited that spot in the
company of the police officers and 1
demanded of them that full justice
should be done to the case and that
no police authority must be under any
pressure from any capitalists, they
have ordered i:mmediately a mageste-
rial enquiry into the matter. 1 do
not wish to enter into any other de-
tail; the result of that enquiry would
be out soon. I alsp saw to it that
the workers who became jobless
should get employed somewhere.

Coming to the budget proper, I in-
vite the attention of the Housa to the
West Coast Railway. It is not only
the Konkan railway, I am calling it
the West Coast Railway. It is the
missing link in the west coast railway
between Bombay and Mangalore. If
you look to the map of India, you wiil
find that on all coasts there are coastal
railways; this is the only missing
link between Bombay and Mangalore
that is sought to be provided for.
‘The raiiway budget provided for about
Rs, 3.24 crores on the so-called Apta-
Roha section and Ras. 3.24 crores on
Vasai Road-Diva section. It is
necssary that this work should be
given impetus and priority. Un-
fortunately in the budget of Masaha-
rashtra State provision has been made
only to the extent of Rs. 5 lakhs on
Konkan Railway. May 1 voint out
that when this project, Apta-Roha
was taken up the then Railwav Minis-
ter had coerceg or pressed upon the
Btate Government to bear the liability

or undertake the responsibility of
paying compensation for the land re-
quired by the railway. This was un~
usual. Railways are Central govern-
ment projects and they have to take
responsibility for all costs to be paid.
Unfortunately the Government of
Maharashtra was made to take that
responsibility.

Mr., DEPUTY-SPEAKER: ‘Your
time 1s up; you have not come to the
subject at all

SHRI A. T. PATIL: I
state the propositions.

shall now

The first is that the provision for
compensation is  inadequate. Since
only Rs. 5 lakhs have been provided
for 1In the Budget. I reques; the
Central Government to take upon it-
self the responsibility to pay the com-
pensation for land acquired and the
payment should be made immediately.
That 1s number one.

15.00 hrs.

So far as the second point is con-
cerned, I may invite the attention of
this House to the Empioyment Guaran~
tee Scheme. Employment Guarantee
Scheme that 1s being worked in Maha-
rashtra is a urique scheme. People
contribute 50 per cent of the total
cost and the State Government con-
tributes to the extent af another 50
per cent. Here we have taxed the
people especially for this scheme. We
estimated that we receive Rs. 37 crores
from the people for the purpose of
Employment  Guarantee  Scheme.
Government itself pays 60 per cent
from the Consolidated Fund. I call
upon the Central Government fo pay
proper atténtion to this particular
scheme which is unique in itself and
to contribttte further to the extent of
50 per cent of the present fund. That
means in all 33 per cent be contribug
by the people. 33 per cent bv t
State Government and 33 per cent
the Centrzl Government, The Central
Government may also contribute equal
amount—37 crores so as to make
a total of Rs. 111 crores. In the
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current year 1979-80 the cost on
Employment Guarantee Scheme is
likely to be Rs. 80 crores. Rs. 74
crores wili not be sufficient. For next
year provision has been made for Rs.
70 crores. But even taking into
account Rs, 74 crores, it may not b
sufficient to meet the requirements of
Employment  Guarantee Scheme.
Therefore, I request this Government,
specially the Finance Minister to see
that equal amount is contributed by
the Central Government so that the
amount contributed by the people and
the amount contfibuteq by the State
Government and the amount contri-
buted by the Central Government will
be equal.

The third point is about Rural
Water Supply Scheme, Provision has
been made to some extent for meet-
ing the requirements of Rural Water
Supply scheme, While replying to
my Supplementary Question put to-

1y, the hon. Minister said that there
could not be a phased time bound
programme for supplying water. I
may bring to the notice of this House
and the notice of the Financ: Minister
that the Government of Maharashtra
has already resolveq (in fact, the
Legislative Assembly has resolved)
that no village should be left without
good drinking water in a period of
five years. There is no difficulty to
have a time bound phased programme,
I would, therefore, request the Central
Government to clear all the schemes
that have been sent to the Central
Government for rural water and more
funds should be given for the same.

The next point is about the deve-
lopment of saline lands (Khar lands).
I may point out to the Finance Minis-
ter that foreign aid is offered to this
country for the developmernt of ssline
lands i.e., coastal land. Without any
precondition croreg of rupees are
being offered. Will it not be possi-
ble for the Central Government to
have a dialogue with those foreign
Governments to get financial aid
and technical aid from those coun-
tries? I the Finance Minister so

permits me, I ghall have a talk with
him on this point. I, therefore, re-
quest that for the development of
saline langd and coastal land, this
Government ghould make every effort
to obtain financial aig from foreign
counrties,

Coming to fisheries, the Konkan
area, to which reference was so loud-
iy made by a member from the op-
position as the most backward area,
is algg concerned with fisheries, But
so fai as the Marine Product Export
Promotion Commission is concerned
1t has put a ceiling upon the export
of silver pomfret to the extent of
5008 tonnes per year, With the rise
in the cost of diesel and other mate-
rials for catching fish, it has become
absolutely necessary that they should
be given better market to improve
their economy. For that, this limit
of 5000 tonnes per annum sghoulq be
removed and they should be permit-
teq to export all the possible silver
pomfret to foreign countries.

There is another problem in respect
of fishing. For constructing fishing
trawlers. financial ajd is not given.
They are also not given sufficient
diesel for running the trawlers, with
the 1esult that they are suffering
today, I hope the Government will
look inte both these matters regard-
ing regular financial assistance from
nationalised banks and also avail-
ability of diesel to the fishing traw-
lers,

MR. DEPUTY-SPEAKER: He
shoulg conclude now.

SHR] A. T, PATIL: I gm conclud-
ing. So far as power is concerned,
provision has no doubt been made,
but Maharashtra produceg almost one-
thirq of the wealth of the mnation
through industries, I that aspeet
is taken into consideration, it is the
imperative duty of the Central Gov-
ernment to see that the industries do
not suffer due to power cuts. Un-
fortunately, what had happened was,
on 17th January the notification was
published dissolving the State Assem-
bly. From 18th January onwards, the
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power generating stationg at Nasik,
Paras ang Koradi were shut down
due to non-availability of adequate
coal.

MR. DEPUTY-SPEAKER: If you
take more time, you would be depriv-
ing another member of your own party
the opportunity to speak.

SHRI A, T, PATIL: I am conclud-
ing. I wish to invite the attention
of the Government to the Seventh
Finance Commission Report. I hope
the Finance Minister will look into
those recommendationg and will try
‘o implement them faithfully and
honestly so as to,give benefit to the
different Stateg of the country.

PROF. RUP CHAND PAL (Hoogh-
ly): Sir, Maharashtrg is one of the
unfortunate States which have become
the victimg of the Draconian dissolu-
tion game by the Centre It is unfor-
tunate And I rise to speak with an
anguwisheq heart that the people of
Mahaiashira cannot find their budget
1 cusered by their own representa-
tives in their own Assembly. It is a
serious situation. Because such dis-
solution hits at the very root of the
federal concept as was envisaged by
the founding fatherg of the Constitu-
tion. Very nawelv of course, they
are trying to find a precedent in the
action taken by the previ.ﬁs Janata
Government in 1977. This compari-
son does never hold good. Firstly,
because at that time in 1977, most
of the States had outlived their
usual tenure of five years, Above all,
there wag a verdict, a massive verdict
a total verdict against the emergency
excegses, against the Emergency
rules. But this time with a 43 per
cent victory, with your 43 per cent
verdict, you @re trying to finq a pre-
cedent in a nearer similar action by
the previous Janata Government.
But the situation then was entirely
different, There is a gulf of difference
between these two verdicts, You
cannot compare the present verdict
with the verdict of 1977 which was a
tota] verdict that the people of India
gave,

Let us come to the Maharashira.
Maharashtra is a land of riches. It is
also a land of abject poverty. Maha-
rashtra is a State where there is.
Bombay, an illuminating Bombay,
where multi-millionaires roll in their
air-conditioned multi-storeyed houses.
Just by their side, lakhg snd lakhs
of people, 20 lakhs of people live
under the open sky. They are the
pavement dwellers, the helpless lot.
I# one-third of the total population of
Greater Bombay are pavement dwel-
lers, the other one-third of the popu-
lation of greater Bombay live in
slums, Bombay has the biggest
slums of Asia, After 32 years of our
Independence, after 32 years of so
many pious declsrations of socialism
and ‘Garib: Hatao’ what do you find
in the life of the people? They are
hiving in abject starvation. There is
no place for them to live. Their
children are dying on the streets of
Bombay, If that s the situation pre-
vailing in the city, the peeple in the
rura] areas are no better. Their lot
has never improved during the last
32 years cven after so many promises
and so many pious declarations.

15.13 hrs.

[SurR1 SHivRAJ V., PATIL in the Chair)

If we come to the question of land
reforms, what do we find there? The:
1961 Land Reformg Act of Maha-
rashtra wag revised in 1975. At that
time, the hon. Member—I do not find
him sitting here now—Mr. S, B;
Chavan, himself had said that nothing
hag been done with regard to land
reforms. ®He himself had admitted
that Mmisters and Legistors had
avoided the Land Ceiling L.aws even
by giving fake names so that they
could keep their own lands, Even
now, there are large tracts of land,
upto 400 acres, sometimes in the name
of their servants, gsometimes in the
name of their relativeg and sometimes
in the name of their unborn children
even. That is the kind of situation
prevaililg in Maharashtra.
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Who are these landless labourers?
They are the Harijans, the Scheduled
Castes people, the Scheduled Tribes
people for whom they have shed
tonnes and tonnes of crocodile tears
during the last 32 years, but nothing
has been done. If that is the condi-
tion of the rural poor, of the landless
labourers, of the Harijans, the lot of
tae small farmers # no better. Just
now, the hon, Member wag referring
to their condition. Their condition is
serious.

Just by the side there is another
picture, That is the picture of co-
operatives, Maharashtra is very
much known for its cooperatives, But
mostly whose cooperatives are they?
They are the cooperatives of the rich
farmers. The sugar barons dominate
the co-operatives, the sugar tycoons
dominate the co-operatives, Scme-
thing is rotten with the whcle state
of co-operatives there. So, 3 compre-
hensive enquiry shoulg be instituted
into that.

Then I come to another very im-
portant question. The ruling party
claim to be the champion; of the
down-trodden. There has heen a
long-standing demand for changing
the name of the Marathwada Univer-
sity after the name of Dr, Ambedkar.
During her election tour  Shrimati
Indira Gandhi did not speak even a
word on that question. A unanimous
resolution was adopted as early as
1978. Up till now, even though so
many questions have cropped up, that
sensitive issue is b€ing kept in abey-
ance, I would request the Govern-
ment to come to an early solution on
this question.

Coming to the spiralling prices, the
Common people are gasping under
the pains of inflation. Let us look
at the other end, The agricultural
producers are not getting remunera-
tive prices. Take for example ‘onion’.
In fact, the earlier electipn of 1980
was known as the onion election. For
the last f«ine days the producers of

ronion are \gitating for a remunerative

price for their produce. I hope the
onjon politicians will look into this
problem and try to solve it.

With, these words, I oppose this
budget lock, stock and barrel, because
for the last 32 years this Government
has been following the capitalist path
of development anq by this path no
problem can be solved. Pious dec-
larations will not help us. Unless and
until the people take to the socliaistic
line and bring about radical changes,
no problems will be solved.
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SHRI RATANSINH RAJDA (Bom-
bay South): Mr. Chairman, Sir, I
rise to comment on the Budget Bstie
mates for the State of Maharashtra
as presented by the Finance Minister,
Sir, jt is really an irony of fate that
some Of the hon, Members on the
other side have criticised the working
of the PDF Government, little under-
standing or forgetting the fact that
Mr. Shankerrao Chavan and many
others now on that side were in the
PDF Government. Mr. Shankerrao
Chavan was one of the Ministers in
the PDF Government in Maharashtra.
You were also a witness {0 the work-
ing of the PDF Goverument in Maha-
rashtra. Ag far as the dissolution of
the Assembly is concernea, I consider
it to be the greatest jnsult to the peo-
ple of Maharashtra because Maha~
rashtra is nicely governed State in all
respects. Moreover, the Governer of
Maharashtra, Shri Sadiq Aliji had not
submitted any report stating that
there was breakdown of law and
order in Maharashtra. Neither did he
suggest that the Government in the
State cannot be carried un in accord-
ance with the provisions of the
Constitution. Sir, many attempts
were made to engineer defections in
Maharashtra to break that Govern-
ment, but they failed miserably in
those attempts and ultimately this
sort of dissolution came on the State
of Maharashtra, Now, the people in
Maharashtra are wondering—just now
my friend, Mr, Fernandes has already
suggested how allocatinong on each and
every item have been decreaseq and
reduced and know how injustice to
the people of Maharashtra has heen
inflicted in this Budget.

Sir, Mabharashtra is one of the effi-
ciently administered States where
employment guarantee scheme, rural
water supply measures, construction
of hutg for rural Jandlegs and mono-
poly cotion procurement financial
assistance to cooperativa societies and
sales scheme are undertaken, [
would say that all these constructive
activities which aim at the ameliora-
tion of the conditions of the poor
masse of Maharaghtra have been
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given the go-by in the present Bud-
get. Merely giving fringe benefis
would not render any justice to the
people of Maharashtra. Progress was
very fast under the past Ministry, but
the present portents are that it may
-come to a grinding halt at the end of

the period of allocation in this budget.

The Finance Minister has not only
Teduced the allocations, but has given
up certain basic economic programme
undertaken by the PDF Government.
If things go on in this way, I think
the people of Maharashtra would not
sit silent as far as this Budget and
their economic progress are concern-
ed.

I would give an example, Though
oulwardly the economy of the State
may look to be buocyant, the masses
are living in abjec poverty, and if
al ocations are reducesd. that amounts
t5 adding insult to wjury.

The City of Bombay ha, been re-
ceiving a step-motheriy treatment at
the hands of the Central Government,
though it contributes 12 per cent to
the Central Exchequer by way of in-
come-tax. The Cential Ministry of
Agriculture has been pushing through
a gigantic fish processing plant in the
city of Bombay. The people of Bom-
bay have objected to this plant be-
cause it js located in the Sasson Dock
near Colaba, where there i3 no arterial
road In the shallow warters of the
coast about 50,000 poor fishermen
have been earning their bread, and
now they will be thrown out of their
jobg by this gigantic fish processing
plant. I had led a depufation to the
then Agriculture Minister angq he ap-
pointeg a committee which came to
Bombay. They have cullected some
evidence, but their report has not
seen the light of day. L would re-
quest the Finance Minister to kindly
place it on the Table »f the House,
because the people of Bombay, es-
pecially those residing in Colaba and
Sasgoon areas would like to know,
our poor fishermen would like to
*kmow, what their fate will be with
-regard to that scheme.

In Bombay, there are 20 lakhs of
people who are living in hutments.
The Central Government hag done
nothing for them; on the contrary
they have burnt their hutments at
Govandi. They were tear-gassed on
the 15th March and a lathi charge’
was made. There was fiting, Let the
hon, Members on the other side, who
are crying hoarse about the ro-called
and allegeq atrocities under the
Janata Government, open their eyes
and see what is going on under their
very nose. Twenty lakhs of pecple
are living jn hutments in the city of
Bombay. There are no basic or sani-
tary amenities available to them but
the police force goes there one fine
moining ang they are thrown out
‘som their hutments.

MR CHAIRMAN: We have &
fimish this Budget by 4 O’Clock and
' have a few more names

SHRI RATANSINH RAJDA:. You
should not be unkind to the slum
dwellers. Their wvoice must be
heard, Basic amenities like water
<upply, msoads, electricity are not
available to the slum dwellers of
Bombay, The prices are soaring sky
high. I would request the Finance
Minister to visit the city of Bombay.
There are long queues, which were
not seen during Janata regime. Sugar
is available at eight rupees and more
per kilo in the city of Bombay after
you took over the reigns of power.
Kerosene is not available to the peo-.
ple ang when you talk .bout the poor:
people and their amelioration,
would like to know what gort of pro-
grammes, economic programmes you
are pushing ahead, The city of Bom-
bay is a democratic island ang I
think that thig insult and injury is
being inflicted and a step.motherly
treatment is being meted out te the
Bombaymen because the city of
Bombay has voted for the Janata
Party. If that ig 30, if that is the
attitude of the Governmgnt, may God
help them because the people of
Bombay and Maharashtra are not
going to toleratg it....
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SHRI RAVINDRA VARMA (Bom-
bay North): Even God cannot help
them,

SHRI RATANSINH RAJDA: No.
The people of Maharashtra are not
going to tolerate this kind of hard-
ship any more.

Having said this, I would oppose
this Budget angq the estimateg submit-
ted by the hon, Finance Minister,

SHRI SHANTARAM (Chandrapur):
Mr, Chairman, Sir, I am on my legs
to support the Budget presented by
our Finance Minister. I fully endorse
the views of my other friend who
just spoke about Nagpur About the
Western Coalfields Limited, .t bas
been reported in the press that it is
being shified to some other place,
involving a cost of Rs. 4 crores. I
want to bring to the notice of the
Government that this is very much
resented by the people of Vidarbha
region of Maharashtra State.

I want to speak about the power
shortage. As far ag the power shor-
tage is concerned, there is a super
thermal power station, which ig being
constructeg in Chandrapur district of
Maharashtra. It has g capacity of
2,340 megawatts, at a cost of Rs 140
crores. It will exploit about 5,000
million tonnes of coal, giving employ-
ment to 3.000 persons. But the Cen-
tral Government hag not given the
sanction to this project, and if it is
laft to the State Government, I am
afraid, it will take about ten or fif-
teen years for this project to be com-
pleted. So, I draw the attention of
the Finance Minister to give his spe-
cial attention to this project.

Another project which is to be
«leared by the Central Governrfent is
Machlighat Paper Project, which will
produce, about 15,500 tonnes of writ-
ing paper, total employment
bg5.5mpepeopglge‘r!?.‘;nd is %0 be allotted
‘to this project. The State Govern-
ment hag not given land to this pro-
ject. The Government of India has
alyo pot cleared thiy pesject.

Another thing which I woulg ‘like
to bring to the notice of ‘this House
is about Inchanpalli project, which
comes up in my constituency. It was
an issue in the last elections also and
people resented about this project, It
will have about 30,000 acres of land
mvolving about 125 villages, rich
mineral deposits and other things.
I have already written to the Prime
Minister about this requesting her to
intervene, which she had done. It
involves the territory of about 36,000
hectares of land, valuable teak wood,
forests worth crores of rupees in
addition to the annual yield of rice
and virginia tobacco, It has a popula-
tion of not less than 30,000 people
inhabiting in about 124 villages of
the Sironcha teheil, mostly belonging
to Scheduleq Tribes, I suggest to the
Government that the height of the
proposed project should be lowered
or the site should be changed. I think
the Government should now make a
re-survey about this project and give
relief to the people there,

My Ilast point is about the inter-
State rocads. Chandrapur distriet is
the only district in Maharashtra
where inter-State roads are not tarred
or asphalted, I draw the attentjon
of the hon. Minister to this state of
affairs and request him tg take neces-
sary steps in this regard.
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Tz =91 @Y @Y ¢ 1 Fow g & 79 ww 9T Wi
miﬁg,mmﬁmﬁ)mhr
et F o

AL AMET AAT WG T TR
o9 & | W TSI HY A G AT XY e
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[sfreft Tar wwiw e

mwaimﬁmgﬁ%fa‘q%@m
#qT o w8 § | g mfeaa &1 6 Ar agrn
wifge, wife R Wy N 9 Fhears,
ifew waag ¢ fs Qe widy doAr ¥
A Qg § oY W, FAE 7Y, § g TR
At € ) vad ufaform afeal ox ga o adf &

N fu § Awue oF qgrdr TAHT W
wrfgardr ufar & 1 a9 dang A T oF O
§ frad amg gsdflg 12 R alEl w1 ow
faz ¢, Av 7o BM & IR @A ) a8
arofy & 20, 22 Hiwr Frgd AT & FF AT
1§ weare ar G Pw adt & s ww
grawr oY e & | archon & faei ¥ agr 9Te
A ax o ot af oW gwar & wwuEh
fo H @t ¥am Q¥ W A § @ AfzE
9 g T § afer  wgrag & R
wt fady g8 X feard 3 § 1 7afAC T i
gf:&faqm FY T® W1 AT FIfAIA FI

t

agr WA SR @rEd A OETEETe
watg @dg goAar &1 gudA fear ) & o 3w
TAAT FT GAGT FCT § | FOF FT OHHUFT
waaed & fox @t Fawm w5
AT MAT F A F1 wd-zaedr w)T w2~
O F Mq ST g aga A FEE 1 A ®
wTET ¥ usfase Ao 98 987 99 @ °9f
& fraeit #1 399 g Gar W A frear ar
S CHTTRETT ST § aga a=m=Ie oY agr
ENT & | 3T 4B URfuETT A0 F & al-
AT qF) AT &), TAT AL &, WA ® W Aw
Q& a1 2@ § {5 a9 Fw § AGGT ST A
q W qFAT § 9a1L WA 97 AX FAGH
WX g ug o ¥ ouri el o M ¥ a9 gfg-
&1 3% 7 4 9 & 37§97 WY A0 97 agA
uRITa AT WY mrs veafy & wred & gt o
wft AW A w9 (wrf) F g A7 F A
FEAN F § 7 faen afung ¥ o widq (wrf)
& dTey € I & ame m@m e § faadr o
w=Er QATY 3 MR aaT @ a1 ST
QEAT } IF AY wEEw WYL WX U OF F
wfasfay 1 faq 1 & 7o maw ¥ 390
@ 3, ggar «dY fw=ar | a8 Tafaw agEn
W 23 fF a7 a7 TaAwgEr dMY ¥ R oma
sfawr ¥t &1 aor war &, az At AE AT ?
= wraw WY Uafa wEa AT qqATH ST
& faC ag atg asf &Y s Wy yffav F
W AT § T F) § o Agrasy a@
& wfasifa) o fragw am & fav 3arg fear
A WY qF F WA ) Jegafead w7 F e
KT IT AR

: TG TT I AE
o =Yg vy qeqre faad
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Sz § | fee vt agt sa W ek wwd o
vafae o friay § fe gt ;e o ote
feafer fored” wiYC varar &Y o arfe agt &
Y Y T i W shefir gfe &
fazst & fawtw &Y | ¥ & fav arew 49 -
aTg wT | ¥Y vfEwy o0 F ¥9 4w § WY
FL AR g & o) 57 F qL A 619

RyAITAME 1 TN gwrar aw & 17 ¥ fag
F T [IEA A W § faear ¥ W g©
7 WET AT 9 ¥ A A I07 1 0T
ag wgTaee & awz ¥ 7wt § @ witag
#§ 3 A9 G F AT AHATAT FT A AT
sreAR § I #t aew faamar § 0 & vt st
g % 97 aT &< wrA faar angar o

wra #Y o7 feafa 2, gara faindt g ar-
arT faeamat & sl Fwar &, o 39 @
g0 uF sy T gr @ i wfgami a3 sear
SR E A F g AT AT 1 T
=T a7 § 1w} ey g H aga agr uTRg
a9 gud faq wer war wi agy a9 Al fear
wa1 frm & wfgaml a7 goar #Y S qagara
FY 7o A7 FY K70 FY T2 | F 0g FEAT ATEAY
g f& mft ot afefeufls § ag o7 oo ¥ &R
wiT 7 4 § 1 fEw o o am & s34 fw gardy
dar sfexr widy s, gAY ot Wi gEmR
e o7 Al @ favng i ag A F gw Ay
aredy § | 3afaw w9 oo #1 odfr St gfe-
feafa sic gara fanto go & 3a& oo & g2
FHAT TEQ & | 9T

SHRI RAMAKRISHNA MORE
(Khed): I take this opportunity to
mention some poin’s regarding the
budget which has heen placéd in the
House.

There is a very serious problem of
lift irrigation schemeg which are pend-
ing since 1965. A large number of
schemes have been left incomplete
resulting in non-use of water resour-
ces and rise in the liability of poor
farmers, The investments are lying
waste with no returrg from the same,
but only increase in interest each
year. Ironically, the budget has
made no provision for helping such
farmers. 1 am tp request the Hon.
Finance Minigter to rveconsider the
issue of incomplete lift irrigation
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schemeg and sanction some subsidy ted was a boon to the industwialists
to complete the same, and slso to angd businessmen and other capitalists.
give some relief to the poor farmers,
With these words, I support the

Regarding the scheme for Seed budget.
Capital to Educated Unemployed
Youth, I see no provision in the ot orly e (Wtimanx) : awwfa

budget, separately. Last year some YT, AT TF TAE T NAX P T Tor
sanctioned schemes were not provid- Gﬂmmﬁmgftﬁqw
ed with seed capital, I am to re- 1 a1y v W 7y w5 a0 A gl
quest the Hon. Finance Minister to ¥ qre ¥qd & ¥ qgE Avwaar § @ o
sanection substantial amountg for the Lo o .quqmmmﬁwg
implementation of this scheme. I AT F AT ow o1 Fafreey, oft vy
g oY ov e afezw, Wi e & w
I am to refer to the statement of ¢ 1 & qx aft femwer atg Ay aawAr Agat
Shri Swaminathan, Minister of State fis Wz qaT< X PEE F W aw & clewA
for Agriculture, regarding the pur- ¥ 77 qifew ¥ W e ag qgee wff oY
chase of onions. I am to state that ITEY T & 39 S0 AT T T AGY W W
the support price announced is below ag aY wAT avr g€ | gy ava ag § e ap
the production cost, which works out faa wnr o & @, foary I Wy & AN
to approximately 58 paise per kilo- [fafred & gfaat &2 gu e, s odif =
gramme. The support price given by qTAT ¥Y T ST HE fRAT | A EnT &
Government is only ranging between e & are g Agn B & fufaeT off faemd
45 paise and 60 paise per kilogramme. X ot g=T Tx S gfra o F wifim
& W—ag AT W waw & {5 97 A qres
It 1s absolutely necessary that Gov- T faw v fafree WYX &g & —arfix
ernment must fix a support price for 2w qzumdAga @@ aa §
ouons at 70 to 80 paise per  kilo-
gramne sd as to make its production § zq foafes & ena awd 7@ M
remunerable to the cultivators. Mg, 7 & wyd dom ) R & feefed
¥ wow IS A AM TgW F | 6w
Furthermore, 80 per cent of onion Ty d & qubwT & e o F
production comes trom Maharashtra. Af d wF FTU FW § ) WG I®
However, there are no proper storage guEs &1 onfar w1 asw W ow
facilities for onions angd those existing 6T gAY AT i w4 @ ITw wE
are madequate. Some provision must q0 M 9T 9T AUA,TEW | ES
be made in the budget for setting up o qgx 3@ i ® wf A F @
such storage facilities, and as this is eI &7 faEnT A3, el AT I o
a major crop in Maharashtra, the X 77 wnfer FEAE W @ 1 ug S
Maharashtra Government should not T A AT g I ARLw ¥ few
sholve the entire responsibility on the F qff #fF g @ | Jaw agw 83
Central Government. e § wifeor &1 v 1 el @ A
foodr & o qgx i wrfafe W weer
I would like to mention a few words S Ty | 3w adon qg ger fe @Y
about the PDF Government, The ywifafors agt w9 W@ 7, TN A W
PDF Government in Maharashtra had OF waft, I WISl W I@T T 9
given the people only attractive glo- IEh ¥E @ WAk wWd frr war fe
gans during it’s brief rule. There was wgT wEwi W nare ww §, I wifefow
no constructive work done. The w X fFar T | WET wET T, T W
Chief Minister was only busy pleasing W wgpera o ot W oy
ang satisfying the various factions § s ot qur, wife & @ oo oy
and groups of his PDF Government, qTEYY qel BT o & fad Yo e €,
with little time to do any work, #frr wowr wET woearer wie famd qx
% mer & 1w wuzmyr § g0
The Jang Sangh faction which had dreft wifefow o oy @ £ Iy Ay
dominated the Government and with ardr st fir oY § v ™ wmivfes &
whose support the Government exis- v Rt e | faw wfafew # aw
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SHRI P. K. KODIYAN (Adoor):
Sir, since the time at my disposal is
very short, 1 shall try to refer te a
few points very briefly...

MR. CHAIRMAN: A few peiats
about Maharshtra Budget.

AN HON. MEMBER:
tend the time, Sir.

Let us ex-

SHRI P, K. KODIYAN: The drst
item I want to bring to the notice of
the hon. Minister is in regarg to the
plight of the cotton growers. Of the
hon. Members from Vidarbha region
who epoke here, to my utter surprise
none referred to the cotton growers’
plight. . . (Interruptions) ‘The thon.
lady Member mentioned ahout setting
up a factory—not about the cultiva-
tors’ problems. Here, the point ig that
the cotton growers do not get a remu-
nerative price. .. ’

PROF. N. G. RANGA: You are
right.

SHRI P. K. KODIYAN: This j5 the
main point.

The Government of India hag set up
the Cotton Corporation of India—the
CCI, which has the habit of never
entering the cotton market in time. .,

PROF. N. G, RANGA: That ig right.

SHRY P. KODIYAN: And when
it enters the matket...
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PROF. N, G. RANGA: Not fully.

SHR1 P. K. KODIYAN: ..... in
collusion with the traders they are not
prepared to buy the marketed cotton,
Only a portion of the marketed cotton
they buy and the poor and the small
peasants wait for weeks together and
at the end, are forceq to sell at throw-
away Dprices,

PROF. N. G. RANGA:
right.

That is

SHRI P. K KODIYAN: This has
been happening for the last several
years. Therefore, I would request the
hon. Finance Minister to look into
this aspect of the cotton cultivation
in Maharashtra and liberally assist...

PROF. N. G. RANGA: But you have
the monopoly corporation.

SHRI P. K, KODIYAN- I am com-
g

....to liberally assist the State Mar-
keting Federation which is the agency
for the monpoly cotton procurement
scheme of the Maharashtra Govern-
ment, Since they have no money...

PROF. N. G. RANGA: That is the
point.

SHR] P K, KODIYAN...they are
often forced to jssue post-dateq che-
ques to the peasants. Therefore, I make
an earnest appeal to the hon, Finance
Minister, Please persuade the Reserve
Bank of Indiz to advance at least
Rs. 200 crores as loan. .

PROF. N. G, RANGR: To Marath-
wada only?

SHR]I P. K. KODIYAN: Not only
tc Maharashtra but to other States
also. I am in support of the monopoly
procurement scheme which should be
extended to other cotton-growing
States. This is my first point.

The secong point is the composition
and functioning of the co-operative
sugar Mills in Maharashtra, The name

‘co-operative’ is a misnomer. M i3
controlled by kulaks, At the same time
there is a paradoxical situation, I
do not know how it was allowed to
function in the name of ‘Co-operatives’
because I find that 82 pey cent of the
membership of these co-operative
factories is from peasants owning less
than 3 acres of land ang then 10 per
cent to 15 per cent is from peasants
owning less than 5 geres and 3 per cent
of the members own more than 5 acres
and it js this 3 per cent which controls
thesc co-operative societies, The
Co-operatives Act in Maharashtra has
been framed in such a way that thi¥
minority, i.e. the rich kulaks...

SHRI BIJU PATNAIK: When was
it framed?

SHRI K. A. RAJAN: When the
Congress Party was in power every-
where.

SHR] P. K. KODIYAN: This mine-
rity wag able to control the society.
Therefore, my request is: please
amend this Co-operative Act of the
Maharashtra State and provide Zfer
representation proportionate to the
numerica] strength of each economic
group of the sugar cane growers,

16 00 hrs,

MR. CHAIRMAN: Mr,
your time is up,

Kodiyan,

SHRI P. K. KODIYAN: My last
point ig about Maharashtra University,
naming it after Dr. B. R. Ambedkar.

SHRI R. R. BHOLE: I did not raise
the point of naming it. I merely men-
tioned about how the law and order
situation was allowed to be deteriora-
ed there.

SHRI P. K. KODIYAN: Yoy did not
mention. The hon, Member who spoke
—I do not know his name-—said net
even {0 mention such a sensitive
thing. This i3 a problem in which
hundreds and thausands of scheduled
castes and other progressive people
were involved. Many scheduled castes
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people were arrested and a lot of blood
had been shed and the Maharashtra
Government have shirked this res~
ponsibility of implementing the assu-
rance given to the scheduled castes
people as early as in 1977 to rename
the Marathwada University after Dr.
B. R. Ambedkar. That should be im-
plemented.

This is my earnest request., With
these words, I conclude.

MR. CHAIRMAN: Now, the hon.
Minister.

THE MINISTER OF FINANCE AND
INDUSTRY (SHRI R. VENKATARA-
MANY: Mr. Chairman, Sir, the debate
on, the Maharashtra Budget has been
enriched by the comtribution from the

 two former Chief Ministers, one for-
mer Cabinet Minister and a number
of distinguished members frem Maha-
rashtra.

Therefore, I am thankful to them
for the contributions that they have
made. Also I assure them that some
of the points which they have made
will be taken note of in the regular
budget that will be presented later on.

As usual, the first objection that was
raised was that the dissolution of the
Maharashtra Assembly was undemo-
cratic and illegal. Sir, I do not want
to repeat my argument again. There
is going to be a full-dress debate when
the Proclamation comes before the
House and it will be dealt with, T hope,
on either side. (Interruptions) If you
want anything more, I will tell vou
that. Both by the Constitution and by
the judicial pronouncement—the deci-
sicn of the Supreme Court—and by the
political practice established by you,
it has been justified.

1 shall proceed to deal now with the
problems relating to the budget. I wish
to give a few broad outlines of this
budget so that people may get a whole
picture vt the budget presented. Be-
fore I po into the individual points
raised trr the Members, T should say

that the Maharashtra Plan outlay has
been increased from the original ' Rs.
762.5 crores with an addition of Rs. 25
crores in ILT.P. to Rs. 801 crores in
1980-81. This represents a broad step
up in the total plan investment.

Again, the Central assistance has
been fixed at Rs. 187 crores for the
yvear 1980-81. The broad allocations
are that for irrigation, flood control
and power, RS. 474.5 crores is allotted.
It is almost 60 per cent; actually, it
is 59.2 per cent, which has been allot-
ted in this sector.

And, the further break-up of this
will show that Rs. 316 crores is allot-
ted for Power and Rs. 159 croreg for
irrigation.

A point has been made that Minor
Irrigation has not been taken care of.
Here I wish to point out that major
and medium irrigation will cater to 1.11
lakh hectares for ithe vear 1980-81. The
minor irrigation schemes will cater to
23.000 hectares in the following year.

As regards the drought situation in
the State the allotment under the nor-
mal food for aid programme is 81,000
tonnes. A special allotment of 55,000
tonnes under the food for work pro-
gramme has been made. There has
been no complaint that the allotment
is inadeguate. In any event, I want
to assure the House that similar allot-
ment will continue for the next year
also, 1980-81 and there will be no room
for complaint that adequate food is not
given to the States in respect of food
for aid programme cor for the drought
relief programme.

Now I will examine some of the
points raised by hon. Members.

Mr. Chavan said that this is a bur-
eaucratic budget. Having been a Mem-
ber of the Planning Commission myself,
T would like to explain the procedures
in respect of the formulation of the

" plan. At the end of the calendar year

it is the State Government officers
who come to the Planning Commis-
sion and discuss it at officlal level.
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‘They discuss the plan for each State
with the Planning Commisgion. Tak-
ing into account the neeg of various
sectors and the fund available, a schieme
is drawn up and more or less the plan
for the State is arrived at.” And the
subsequent discussion between the
Chief Minister and the Planning Com-
misgion Deputy Chairman is more or
less to get a political commitment from
the C.M. that the gap will be filled up
by adequate tax mobilisation effort.
Therefore, since the later is also not
being done, you cannot say that this
budget is in any way different from
the budget ordinarily presented or
usually presented so far as the plan
rart of it is concerned. 1 do not deny
that any successor government can
change the priorities or that they may
reallocate things within the broad para-
meters but to say that this is a bureau-
cratic budget is not justified. Mr.
Chavan also referred to the fact that
there has been no Planning Commis-
sion. It is true that it has taken some
little time to appoint a Planning Com-
missicn but what 1 want to assure
hon. Members from Maharashtra par-
ticularly in this House is that the State
of Maharashtra has not suffered on
account of the absence of the Planning
Commission and they have had the
best treatment under the circumstances
as any other State. Mr. Chavan also
referred to the writing off of certain
debts owed by the smali agriculturists.
A scheme was formulated by the Maha-
rashtra Govt. in which it was sug-
gested that certain debts due to co-
operative societies will be written off
as they are unable to pay these debts.
Hon. Members know and particularly
those who have been in Administra-
tiorr in the States are aware of this.
Mr, Biju Patnaik knows this, If Co-
operatwe institutions are deprived of
their resources by way of writing off
of the loans advanced, their ability
to borrow from the Reserve Bank will
to that extent get reduced and as a
consequence further expansion of rural
credit and agricultural credit or others
will suffer. Another aspect of the case
is if you give an impression that debts
due would be written off, I am afraid
itwﬂlleadtochlamour all

over the country and it may lead to
a declaration in the activitieg of the
co-operative societies.

PROF. MADHU DANDAVATE: Maha-
rashtra ~ Government had suggested
that the arrears of interest on the
loans which had been taken by the
small farmers and land ownerg with
5 acres of land or so, should be waived.
Talks were going on with the Reserve
Bank on this point. What is the posi-
tion “on that?

SHRI R. VENKATARAMAN: I have
not completed my answer. Therefore,
I was going to suggest that the alter-
nate scheme which was suggested by
the Reserve Bank was accepled by
you and by the Maharashtra Govern-
ment. The alternated scheme suggest-
ed by the Reserve Bank was that in-
stead of writing off of the loans, you
should make a selective crilerion. So
in the cases of those areas which have
suffered drought for a period of 2 years
out of 4 years and those having only
holding of 2 or 24 hectares, the inte-
rest may be written off and the prin-
cipal recovered in part or spread over
some years. Now, this is a scheme
which™is much better and that is a
scheme which is under the considera-
tion and discussion with the Maharagh-
tra Government. Therefore, I am
thankful to Prof. Madhu Dandavate
for reminding me of this. But I was
going to say this because I said that
the other scheme was not the proper
one.

SHRI BIJU PATNAIKX (Kendra»
para): Is it meant for Maharashira
only cr for the whole country?

SHRI R. VENKATARAMAN: Now,
it is being discdssed for Maharashtra
and when Orissa and other states come
up, it will be taken care of.

SHRI BIJU PATNAIK: There was
a mové by the Origsa Government that
it should be for 2 years. Now, the
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compound interest on the principal of
Rs. 500 has accumulated so much that
it has become Rs. 5000 in ten years.

SHRI R. VENKATARAMAN: Now,
the Government of Maharashtra has
waived the interest in the sense that
they will undertake the liability. Well,
if any State Government does if, il
will also be considered.

Now, there was another point which
was raised by Mr. Chavan, namely, the
irrigation potential. We said that
attention should be paid for the irriga-
tion potential and the use of the poten-
tial created. I am happy to inform
him that the utilisation of the com-
mand ‘area has increased from 40.3 in
1978-79 to 46.2 per cent in 1979-80 and
it is further expected to increase to
48 per cent in the year 1980-81.

Then my esteemed friend Shri §. B.
Chavan, had referred to the same
scheme and he wanted to modify the
scheme as suggested by me. Govern-
ment, as I said, are considering this
matter and will reach conclusion on
this. He also referred to the Income-
tax arrears which have not been clear-
ed. This matter has been under con-
sideration by the Comptreller and
Auditor General and some suggestion
that an ad hoc or a part payment
should be made was given. Well, this
is under examination and it will be
attended to as early as posible,

The next point raised by him was
the allocation of public debt between
the States of Maharashtra and Kar-
nafaka. This relates to the problem
created by the formulation of linguis-
tic states. Here, I am unable to hold
much hope except to say that the Gov-
ernment of India havg no legal autho-
rity fo compel any other State and
what they would like to say is that
we must continue the discussions with
the other two States.

Shri 8. B. Chavan also referred to
the monopoly procurement scheme. I
will deal with the point raised by Shel
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Kodiyan also at this stage. We have
Cotton Corporation of India which
buys cotton only as a support price
institution. Shri Kodiyan seems to be
under the impression that it is an orga-
nisation which buys whatever is offer-
ed in the market. No. Its function
is not to buy whatever is offered in
the market. Its function is to buy only
when the prices go below the support
price and when it reaches that posi-
tion, the Cotten Corporation will do
that.

PROF. N. G. RANGA: Why should
we not extend this in respect of other
commodities also?

SHRI R. VENKATARAMAN: There
is another corporation which is dealing
with monopoly procurement and that
is the Maharashtra Procurement
Scheme under which they buy all the
cotton that is offered in the market,

SHRI P. K. KODIYAN: But they do
not have enough finances.

SHRI R. VENKATARAMAN: 1f I go
on replying to this, I will not be able
to complete my answer, therefore, I
would say whatever I want to say and
leave them to draw their own infer-
ences

The Monopcly Procurement Corpora-
tion buys all the cotton that is offered
in the market and it has problems, no
doubt, of finances, but they always
sort out with the Reserve Bank and
eredit i{s arranged between the Reserve
Bank and the Corporation

Shri Chavan also made a reference
to the fact that the Corporation's term
is coming to a close. T wish to inform
him that the Government will be very
soon considering extension and will
come to a favourable decision on this
matter.

Shri George Fernands, as usual, was
very eloquent. In fact, Shri George
Fernandes is one person who can $m-
port emotions into economics,
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PROF., MADHU DANDAVATE: And
.you imported demotion in allocations.

SHRI R. VENKATARAMAN: He
quoted a number of figures and said
that the allocations have gone down.
One should know to read Budget docu-
ments also. There are two documents
one is the annual financial statement
which cdeals with plan and non-plan
together. The other is about the Plan
document which deals with expendi-
ture under Plan schemes, The Annual
Financisl Statement which deals with
the Plan and the non-Plan schemes will
not give a correct picture, whether the
investment is higher or lower for de-
velopmental purposes, because there
can be a reduction in the non-Plan
expenditure. And, therefore, it can
show a lower figure. There can be an
increase in the non-Plan expenditure,
in which case it will show a higher
figure, while in fact the developmental
figure may be lower.

So, one should look at the document
relating to the Plan. Befere he came,
1 gave the total picture of the overall
increase in the Plan. It is possible
that in certain items, there can be an
increase or decrease. But the total
figure is what you should t{ake into
account. When I say that the Plan
has increased to Rs. 801 crores and
within that the State had made certain
adjustments according to its needs, then
it should follow that there is a higher
allocation.

SHRI GEORGE FERNANDES: My
point is about their sense of priorities.
It is quite likely that the total Plan
expenditure is more than what it was
last year. It is a question of priori-
ties. I have quoted from their own
figures to point out that in certain
priority areas—priorities’ according to
me, i.e. small scale industries, irriga-
tion, agriculture etc.—the outlays have
been slashed.

SHRI R. VENKATARAMAN: Mr.
Fernandes is in the habit of only read-
ir g half of the paper, and quoting only
those figures which just suit him. Let
=im turn o the figure in the document

"D.G. of 1980-81 and D.S.G. for 1979-80

which he has been referring to, viz.
the Annual Financial Statement. He
referred -to page 9 and item i.e, . .head
No. 333 where, under irrigation, there
has been a decrease from Rs, 66 crores
to. Rs, 10 crores. I suppose I am cor-
rect. Even now he mentioned it; but
he forgot to see that there is an Errata
which is also added along with the
document,

SHRI RAVINDRA VARMA: That is
hitting below the belf.

SHRI GEORGE FERNANDES: Il is
not attached to my document. If it is
attached, I am sorry the Minister is
trying to mislead everybody. I am on
a point of order, Sir. Obvicusly, the
concerned officials are trying to mis-
lead the House. They have given us a
document which does not contain the
Errata. They are feeding the Minister
with a different document. This is like
giving two kinds of electoral rolls. It
is not in my document, Mr. Dandavate’s
document had no Errata. Just like in
the case of electoral rolls one kind of
roll is given to the presiding officer and
another to the candidate. You can do
it outside, but not here.

I seek your protection, Mr. Chairman
Sir, The Minister has said that I do
net read the document. He has given
me a document which I have read. He
is now producing a document which
he has not given me. Is it fair? Is this
fair to the House? Whosoever has
done this to the House, must be pulled

up.

SHRI R. VENKATARAMAN: I am
sorry, why do you take it so seriously?
You could have said, “you have mis-

 led me. It is not in my papers.” If the

Errata slip has not been given, I with-
draw my argument and I am sorry for
it. That is the end of it. I wish to
say that it is an error of printing; and,
therefore, there has not been a great
education. All in all, what I say is true.

SHRI GEORGE FERNANDES: I de
not want to interrupt; but only on a
point of information about the Errata.
What exactly is the figure? It is shown
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here that the revised estimate in 1979-80
is Rs. 66,97,93 000, and for 1980-81 it
is given as Rs. 10,83,50,000. 1 am mak-
ing this point because the total under
(d) in page 9 is given as Rs. 71-crores-
odd. This Rs. 71-crores-odd is obvious-
ly the sum total of the 3 items men-
tioneq there, which takeg into account
this Rs. 10-crores-odd. If there is an
Exrrata, that Errata must be in respect
of both the Rs. 10-crores and the sub-
sequent addition also. So, it is not a
typographical error.

SHRI R. VENKATARAMAN: I will
show you. It is so. I can pass on the
paper to you. The error is here. It is
pointed out in the Errata: “..for the
figure 1083,50,000, read 74,17,78,000.”
The next sentence in the Errata
says: “Against Total (d) in the same
column for the figure 71,99,11,000 read
1,35,33,39,000” It is all here.

MR. CHAIRMAN: It is a very big
mistake.

SHRI RAVINDRA VARMA: 1t is not
a marginal error.

SHRI R. VENKATARAMAN: 1t is a
typist’s error. Instead of the figure
‘74’, ‘10’ has been given. But it should
be obvious to anybody that irrigation
outlay cannot go down from Rs. 66
crores o Rs. 10 crores. One should
have at least checked with the figures
to see whether they are correct or not.
There has been no error in the rela-
tive priorities made. On the contrary,
we have made every effort to see that
the plan allocation is increased to the
maximum extent possible. I can also
tell my hon. friend that if ycu go
through new modified schemes in rela-
tion to relief to the distressed agri-
culturists you will find that another
Rs. 30 crores will be added to the plan
and it will go upto Rs. 836 crores.
About Rs. 80 crores which have been
set aside for that purpose, Rs. 10 crores
may be possibly spent cn this and the
balance will go again to the plan and
it will increase the size of the plan,
This is the position in regard to agri-
culture, We have increased the allo-

cation in regard to power. As I have
said, we have increased the allecation
in every one of the vital sectors, pro-
vision has been increased and there is
no reascn why we should get greatly
disturbed by this.

SHRI GEORGE FERNANDES: Well
one errata does not take care of every-
thing.

SHRI R. VENKATARAMAN: [ de not
know whether still you want further
figures in this respect of all these
things. I have got the correct figures
with regard to agriculture and allied
services, cooperation, irrigation sad so
on and sc forth. But having made a
point I don’t think it is necessary to
go further into this. Mrs. Usha Prakash
Chaudhuri made this point that ade-
quate funds have not been provided

for the unemployed schemes. I wish to -

point out that seed money for educat-
ed unemployed has been raised from
Rs. 2.25 to Rs. 2.74 creres. This is only
an interim budget. With regard to the
hydro-electric project mentioned by one
hon. Member, I would like to tell him
that it is an inter-State project and
owning to geological structure, there
has been difficulty in keeping the sche-
duled time. However funds are being
provided for that purpose. I think I
have fairly dealt with all the points
raised and I think the Hcuse in the
good spirit in which they have sup-
ported this—I hope after this answer,
my esteemed friend Mr. George Fer-
nandes will withdraw his objection to
the budget and have it passed—will
pass it. But in any event it is an
interim budget and the final budget
will be presented by the House, by the
government which may be elected after-
wards.

SHRI GEORGE FERNANDES: { had
referred, during my speech, te the
problems of the onion growers in
Maharashtra. I would like to make
specific suggestions. Firstly, the grow-
ers have now withdrawn their agita-
tion. Since they have withdrawn their
agitation—but it is a conditional with-
drawab—their demand is that your
40:60 will be treated by them as 59 to
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€0, an far as they are concerned, They
are very determined on this. I was with
them yesterday. They are very deter-
mined on launching their movement on
non-payment of land revenue and non-
refund of bank loan, Before any fur-
ther situation develops in that region,
would the Finance Minister first accept
the demand which is very reasonable,
which has been supported by every-
pne. Tt is not a political demand it is
a demand that has come frafn the far-
mers and it has met with the support
~of every section in Maharashtra includ-
ing Congress 1. Their delegations
came here. They met me olso there.
They met me alsc in Nasik; they met
me also it Ozer; they also met me in
I.asérgaon; they also met me in Pune
and Chakam. They have submitted to
the Prime Minister, to the Finance
Minister, to the Commerce Minister
- Specific propbsals; they have given a
break-down of the cause involved. I
want the Finance Minister to give us
a categorical assurance that this de-
mand will be conceded. (2) Last year
the total onion preduction in the coun-
try was between 18—20 lakh tonaes.
The growers received Rs. 80 crores.
That is the market figure. The con-
sumers paid Rs. 500 crores. Assuming
that fifty per cent of the cost goes to-
wards transportation, storage, profit,
etc. about Rs. 300 crores of mecney
has gone from the consumer, not to the
grower hut to some middlemen. Would
the government come forward with any
concreta proposal by which people can
have cnions at one and half times of
the cost that is paid to the grower. If
you have any other proposal, I should
certainly like to hear about that.

My third question is this. To ﬁ_re-
vent exploitation of the growers will
you pleage ask the banks to interact
with grampanchayats and the farmers
to enable them to have little sheds
where they could store onions and while
they store onions will you instruct
NAFEL’ or any other government
agency or bank to pay the {armers the
minimum support price between 50 and
78 depending upon the grade of the
oenion? These are my three specific
questions and if the Minister takes

ey Ll
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positive action on these, we shall be

able to avert a major disorder in that
part of the country.

PROF. N. G. RANGA: I do not ex-
pect the hon. Minister to make a res-
ponse here and now. I would like him.
to reconsider the question of the func-
ticning of the cotton corporation. My
hon. friend said that it is principally
intended or established in order (o
maintain the support price. The chair-
man of that corporation has been re-
peatedly pleading for sufficient funds
to enable that corporation to go into
the market, even ordinarily also in
crder to help the farmers to get a better
price in competition with the ordin-
ary trade and mill owners. Till now it
is the Governmeni of India’s function.
not the Maharashtra Government. Ti}l
now the Government of India has not
given sufficient cOhsideration to this
particular plea of the chairman himseif.
I should like my hen. friend to give
some thought to it. Then, secondly,
the Maharashtra scheme of socalled
monopoly purchase of cotton has not
been as great a success as it should be
because sufficient funds have not been
placed at its disposal by the Reserve
Bank of India. The Maharashtra gov-
ernment as well as several of us who
are interested in cotton growers have
been pleading with the Government of
India to ensure that sufficient funds
are placed at their disposal by the Re-
serve Bank of India. I should like him
to give some thought to that also.

SHRI R. VENKATARAMAN: My
esteemed friend Fernandes has bheen a
Minister. As Ministers are not God
Almighty who could give boons fer the
asking, we cannot give decisions. )
should like to bring to the notice of
the House that only yesterday the Gov-
ernment had come forward with an-
nouncement of support price. It tock
into account the condtion of the onien
grower and acted promptly by coming
forward and announcing to the House
that they would buy onion in that area
as well as elsewhere at the support
price mentioned by it. Whether that
support price is adequate or nof, whe-
ther it should be increased or not is a
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matter in which the agriculture minis-
try will bave to take some decision.
Therefore, I will not be able to say
anything on this. The fact that the
government have come forward to
announce the support price is itself
proof positive of their interest in the
matter and their deep concern in the
matter. Therefore, al} that is neces-
sary for the purpose of ensuring ade-
quate return to the grower will be
taken note of.

The second point which he raised
was: what are you going to do about
the middleman’s profit. I do not
know whether we have organised
our society in such 3 way that we
have completely eliminateq the
middleman’s profit. Last year the
price of onions went up to such dizzy
heights that you 1ost elections on
that. Now in the bargain some peo-
ple have made money. It happens
always. Whether any formula could
be enunciated in which the selling
price in the retail market is linked
to the price at which it is being
procured is not confined to onion, it
is a matter which is concerned with
all the commodities and a policy
decision could be taken, It cannot
be taken in respect of only one
commodity.

The third point which my friend
has stated is about the storage. That
is a good point. It is a very valid
point, We will refer it to the Reserve
Bank to examine the feasibility of
giving such credit as is possible for
the purpose of storing the commodity.
We will bring it to their notice. We
do not want the growers to make
distress sales because they do not
have credit, I shal bring it to the
netice of the Reserve Bank of India.

30 far as Cotton Corporation is
eencerned, we start institutions with
some basic ideas. The basic ijdea
with which the Cotton Corporation

was started was that it should be i
support price organisation. It.is not
a monopoly procurement organisa-
tion. The Maharashtra Government
started monopoly procurement orga-
organisation. .. (Interruptions)

I have gsaid already that it js a
matter which they have to take bet-
ween the Government and the
Reserve Bank. At present it is not
possible to convert Cotton Corpora-
tion into a total monopoly procure-
ment organisation.

MR. CHAIRMAN: I shall now put
the Cut Motion on the Demands for
Grants on Account in respect of the
Budget for the State of Maharashtra
for 1980-81 to the vote of the House.

Cut motion No. 1 was put and
negatived,

MR. CHAIRMAN: The question is:

That the respective sums not ex-
ceeding the amounts on Revenue
Account ang Capital Account shown
in the third column of the Order
Paper, be granted to the President
out of the Consolidated Fund of the
State of Maharashtra, on account, for
or towards defraying the charges
during the year ending on the 3lst
day of March, 1981 in respect of the
heads of demands, entered in the
second column thereof against De-
mands Nos. 2, 3, 6 to 16, 18 to 38, 40
to 42, 45 to 58, 60, 63 to 70, 73, 75 to
82, 85 to 95, 97 to 100, 102 to 110, 118,
115, 118 to 128, 130 to 146, 148 to
161, 163 to 166, 168 to 181, 183, 184,
186 to 190, 192, 193, 195 to 198, 200

to 216.

The motion was adopted.

MR. CHAIRMAN: I shal] now put
the Cut Motion on the Supplemen-
tary Demandg for Grants in respect
of the Budget for the State of Maha-
rashtra for 1979-80 to the Vote ef
the Houge.
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Cut Mation No. 1 was put and
negatived.

MR. CHAIRMAN: The question is:

That the respective Supplementary
sums not exceeding the amounts on
. Revenue Account and Capital Ac-
count shown in the third column of
the Order Paper, be granted to the
President out of the Consolidated
Fund of the State of Maharashtra to
defray the chargegs that will come in
courge of payment during the year
ending on the 31st day of March,
1980 in respect of the following de-

mands entered in the second column

thereof—

Demands Nos. 2, 7, 10, 13, 18, 19,
21 to 25, 29, 31, 34, 35, 41, 48, 49,
53, 59 to 61, 63, 64, 66, 69 to 71, 80
to 82, 82A, 91, 93, 95, 99, 107, 108,
111, to 1138, 115 to 123, 125, 126,
128, 130, 131, 134, 140, 142, 144, 152,
157, to 159, 164, 166 to 170, 175 to
177, 189, 197 200 to 203, 205, 207,
214, 215, 219, 229, 233, 236, 236A,
258, 258, 269 and 277.

The motion was ndopted.

16.40 hrs.

MAHARASHTRA APPROPRIATION
(VOTE ON ACCOUNT) BILL* 1980

THE MINISTER OF FINANCE
AND INDUSTRY (SHRI R. VENKA-
TARAMAN): I beg to move for leave
to introduce a Bill to provide for the
withdrawal of certain sums from and
out of the Consolidated Fund of the
State of Maharashtrg for the services
of a part of the financial year 1980-

81. TS

MR, CHAIRMAN: The question is:

“That Yeave be granteg to intro-
duce a Bill to provide for the with-

Bill (Vote on 406
Acc.), 1880

drawa] of certain sumsg from and
out of the Consolidated Fund of
the State of Maharashtra for the
services of a part of the financial
year 1980-81."

The motion was adopted.

SHRI R. VENKATARAMAN: 1
introduce** the Bill.

I beg to move:**

“That the Bill to provide for the
withdrawal of certain sums from
and out of the Consolidated Fund
of the State of Maharashtra for the
services of a part of the financial
year 1980-81 be taken into consi-
deration.”

MR. CHAIRMAN: Motion moved:

“That the Bill to provide for the
withdrawa] of certain sums from
and out of the Consolidated Fund
of the State of Maharashtra for the
services of a part of the financial
year 1980-81 be taken into consi-
deration.”

Shri Ram Jethmalani.

SHRI RAM JETHMALANI (Bom-
bay North West): Sir, normally I do
not speak on matters of finance at
all, because I understand finance very
little. But these days our politicg has
become so complex and devious that
I think I should prefer to talk on
matters of finance, because I under-
stand them now a little more than I
understang the politics of this coun-
try. What smuzes me and sometimes
makeg me gick js some of our old
friends who only till yesterday were
with us casting stoneg at us, when
all their life they have been living
in glass houses. I do not wish to eon-
centrate on gll of them, but I will
only talk of one example, my dis-
tinguished friend, Shri Shankar Rsae
Chavan, who during the emergeney,

*Published in Gazette of
17th March, 1980.

**Introduced/Moved with ¢hd

India Extrodinary Part II Section 2, dated

recommendation of the President,



